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Ty lu. PO DR R 748496 i Mr G.Sarma for the applicant.
Y u‘v._ lu.: I ‘ '
form e:»nxi WALy TR ! ' Nonme for the respondents.

C. F. oo “’ “ﬁ' f ] Issue notice om the respon-
df_"t \\' () Vl ; 7

190 5 1o ,,,"’7‘211}’3 > ’ ' dents to show cause as to why this

pﬁcaﬁm ghould not be admitted
« and relief sought allowed. Retur-
e é’/g/% ', _nable witEin' 1 month.
W : List gn 9.9.96 for show cause
7 , and consideratien of admission.
Péndency of this application
shall not be a bar for the respon-
dents to appo.i.nt. the applicant
pursuant te ‘the recommendation No. -
RRB/G/CON/455/102/Pt.I dated 9.11.
95 of the Rallway Recruitment Board
Guwahati Annexure A-VI,if he haerly
found suitable for such appointment
in all respects.
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9.9.95 Learned counsel-Mr.jEEEarma fcr the a 5ii:anﬁ;
IJ # & Leave note of Mr. B.K. S‘larﬁ‘ia. . %
| < Notices have been served on raspond=ﬂ%s No. 2,
d T3 andgd. . No show cause has been submitted.
"y B Heard Mr. G.Sarma for admission. Perused the
;jﬁi‘ " co&;”is of the application and the reliefs sought.
- Application is admitted. Written statement within six
,‘% ) ‘ e i{ ‘we'e}‘&s.. However, vacation from 21.10.96 to 8.11.96.
o S List for wriiten statement and further orders

n

on ~i.11.96.
‘ §§§§3€§§§§§§§§§§§§§§§§§§§§§3&H@H%ﬁ%%ﬁﬂﬂ?ﬁ

, Heard Mr. G.Sarma for interim otder.- Interim
order dated 7.8.96 shall continue.

j;\f% a./ C o
//MJM ~ T " Memé?}/." '

/y7///?3q Jeté.

10 | .
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Llwlied6 CCeCeatna fof to aprifoante %00

W - S £OF ot CUBTOMIUN 8, ~CItt U Bt vzt O

Ot Ceon spunitr o, :
List io0r witton atataicnt and Szt

\71{ 1,_/1,\4 gk b arier on 23-11e96.

Bk _ - b

| »
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AN
" 22«131%96 Learnod counscl Mr.G.Sarma for t

S : applicant. Leave note of Mr.B.K.Sharma
“')Tw\.'m\' 56:@;\,.,‘“,_“} o Railway counsel up to 30~11=96. Writt
mot et i bileel. statement has not been submitted.

;zdg/\x < List for w-itton statement and £
% : order on 20+12«96.
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‘ 0.A.No.146/96 g
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| 10.2.97° " Let this case be.listed on 6.3.97 fogear'mg.
. ‘ .+ . Member Vice-CBairman
nkm
— 6‘.;3.9-7 Let this case be listed on 20.3.1997 for

hearing.

10207 foond W WP 2G[T7. Memég,, b
d A'\Q |

Vice-Chairman

20.3.97 We have heard Mr B.K.Sharrra,learne‘gl
counsel appearing on behalf of the Ra»illway

/) /VD hp'ffa-'.m,&,\ h_% administration at some length. Mr' Sharma
M W R thereafter finds it difficult to proceed in view

- o X of lack of certain instructions. He prays for a
J Mee A 6;. "VP e AN . .
"() P e short adjournment ,Jthlch Mr G.Sarma has no

z
m”} yw_ﬁ é""l'“’o " ' objection. Accordingly, for the ends of justice ..
6)’/ | we allow one week time for further hearing.
73 List on 31.3.1997 for hearing.
. o) Oor-
) M - oy Sanrv @/
~ 1, Qe - .
B 79 N '2)} L( 7.4 MemSer d
Lot 2
) ‘V/ZbP o
- \-1—- D
AR BWRAR
) &7¢rak— Ao - Py
: Vet .
Ak WP 31.3.97 . At the request of Mr. B.K.Sharma,
(h"k ’ LI learned Railway Counsel hearing is adjounred to
7.4.1997.

S - '
q}} _ . . . éL-List on 7.4.97 for hearing.
| 852 <32 e

, Member

Vice-Chairman
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' 30"12"§,  Mr.G.”arma for the applicant.

" Written statement has not been
» eubmitteds MEsS. arma for Mr.R.K.

\63?:“3UM\—‘$¥aj&NnRA«}-MAA . Sharmé” submits that the written
ol bean submibied statement is almost’ roadyighd seeks
for short adjournment.
?%f% ‘List for written statement and
- 43\ ) :

iuéther 6rders on Ge}«97, -

» o

B g

I~ - Membey
23> v
. 6.1.97 ‘ Learned counsel Mr G. Sarma with Mr
" S. Muktar for the applicant. None for the
L3
e’

respondents. Notice has been duly served on
respondent Nos.2, 3 and 4, but no written

statement has been filed. None'has appeared

¢

for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires-
early hearing and disposal.

List for hearing on 3.2.97. In the
meantime the respondents may submit written
statement if considered necessary.

Send copy of the order to the
respondents. o

L

MemBer

3.2.97 Mr B.K.Sharma, learned counsel |
for the respondents has got personal
difficulty. Mr G.Sarma, learned counse] 3
appearing for applicant also neceds scme
time to take further steps in the case.

Accordingly we adjourn the case till
7+241997.

y

Member Vice=Chairman
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15«7-97

o

30.7.97

:?

B. K Sharma, learned Railway Counsel prays for a
short adjournment on the ground of - personal

difficulty of Mr. B.K.Sharma. Accordingly thgd

gthe Thereafter Mr..“-’hama- submits «
that he is unable to proceed with’.t%m
hearing of the case as certain reco_’_ﬂ
will have to be produced, and he. :
prays for time. Two weeks time allow

o

Mr. S.Sarma on behalf of Mr.

case is adjourned till 21.8.97.

Mehber

-

Vice-Chairman

Mr. G.Sarma, learned counsel for the

appllcant is present. The learned Railway counsel

prays for some time to produce the records.

hearing.

The case is adjourned till 8.9.97 for

On that day all counsel’ shall remain

present, or else the case will be heard ex parte.

Megééﬁ?—

2

Vice-Chairman

. | . N E:_ b@rct*ﬁ}/
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S 0.A.No.146/96 e
- | g
NS 7,407 Mr S. Sarma, on behalf of Mr B.K.
' ' >_ Sharma, who is incharge of this case, prays for
‘ 2 ‘ o adjournment on the ground vt'P"i_?t ‘Mr B.K. Sharma

is unable to attend court for his personal reason.

Mr G. Sarrria, learned counsel for the applicant, h
' | vehemently opposed the prayer. It is informed
Mu,p&f?’ ' " that there are other counsel also. Mr B.K. Sharma
' - is incharge Of the case. Considering all these

we allow adjournment to 16.4.97.

. \MM : e Metnber Vice-Chaifman

. . 16.4.97 ; Let the case be listed on 28.4.1997
T . for hearing:
Y

22493 - ér o %
— . Member Vice-Chairman
50-\ tenans e/lg' ayolan Lo

- D’r' RE-94-97 pusse;ﬁt;

‘™ P 99 /97, 2N
ﬁ—z&‘ciw\"h—“ /za“”ﬁ-d _ _"‘ﬁ"j

b\é'j Tho &_‘:pl,gd_c\w\.& fgovangt

The 10/ amd ADAL 28«4«97 Let this case be listed for
W/  hearing ;\)gi‘;ﬁaaugv. :
Ce Any appointment made shall be
\éf\/‘ _ L | 'i ~ subject to the result of the case.

~

o e Vice=-Chairman

Poply bk an
P3F ‘ o |
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O.A."146/96 /(\/ X

13-11-97 - - Argument of both the counsel are
heard and concluded. Order reseryed.

- Kenbe;r Vice~Chairman
im

8.1.98 " Common order delivered in open
~ Coust and fept in o3ANO%214R2/965. -cOpy
of the order shall be kept in #his case.
Application is allowed. No costs.

Me% '

Vice-Chairman

pd



S R L_ cam'm ADMINISTRATIVE *ramum ) N
b T . GUWAHATI BENCH , "“*”f"“‘CZVW =3
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& e [ ;
3 N Date-of Order .~ This the 8th Day of January, 1998.; .
. } .,

f.'ms'rxcz SHRI 'D.N.BARUAH, vxcz-cmmum
SHRI' G+LoSANGLY INE, ADMINISTRATIVE MEMBER

S v

e

"o.a.uo. 142/95 | | i
1. Sr::l ngopaimary © eee ese Applicant . i ' ‘5

UOO.I & Orse ) see xx Respohdénts

" 20 O.A. '143/96 L
. Hs.Nimali Das , ese ...‘Applicant'

e

| UeOoIl & ors. ) o see0 - ease Res,p’ondent ;
C . . . , !

. 3. OQ;AO 14‘/96 o . ovoo see . . : ! 15
' shri S.Goswami - ~ Applicant S
dv8- ., ‘ . ' - ; .
UQOO'I & Orse. . eee o . Respo‘ndents‘ (
4. OuA. 145/96 | |

R Rss- Kamala Peka-. ‘ eee .}.'hppllcant
"vs- ) e .
UoOaI & Orse . eees ' eese Respondents .
Se Ouhe 146/96 T aee eee e
Shri P.J’.Das oo eee - ooo Applicant < ‘4"

. oVa- . _ .
‘ "f b.o,I & Orse | 'eee  eee Respondents
6. OsA. 147/96 | -
) Shri P.K.%arkar - cee «ese Applicant
T e ) , o
U.0.I & Ors. ees  see Respondents
7. O.A. 148/96 , o |
-Shri T.K.Das " eee | eee Applicant
.,-Vs-_fw . ) . P
U.0.1 & ors. S eee e+ KE€SpPONdent-
8. 0.A.N0.149/96 |
- Shri S.Kumar ‘ e . +se Applicant -
-Vs~ | | |
. U.0.1:& Ofs. cse <es Respondents :
9. O.A. 150/96 . o .
shri M.Ghose " ees . eee=Applicant : '§ i‘f
 =VUsg=- ‘ ' iy
U.0.I & Orse eee  ees Respondents e
i contd/- . : ?



10. O.A. 151/96
‘Shri P.K.Kakati
" vae
UsO.I & Ors,

\/u./ 0.A0152/96
Shri D.Choudhury

UeOel & Orse.

12. O.A. 153/96
| Shri S.K.Rai
=Vg=
UeOuI & Ors.,

13. 0.A.155/96

Shri B.C.Bore
-Vg=
UeOeI & Ors.

14. O.A. 193/96

Shri Rupak Chakraborty X

Us0eI & Orse.

15. OL.Xi 42/97
Smte AJDevi
Vs~ |
UeOeI & Ors,

LA X J

[ X R

xXX3

L X X 4

LR 3 2

see

. o9

LA R

L R J

LN N J

LR R ]

LA K J

LK N

200

L N ]

s

Applicant
éespomdenté.
Appliéant
Respondents.,

Applicant

Respondents.

.-Applicant.

.éespohdehte.
Applicant
Respondents,
Appliéant

Respondents

By Advocate Mr.G.Sarma for all the petitioners,
By Advocate Mr.B.K.Sharma for all the respondents.,

QRDER.

GeL.SANGLYINE, ADMINISTRATIVE MEMBER,

The above 15(fifteen) Original Applications are

.disposed=of by this Common order as they involve the same

issue, facts and grounds,.

contd/=
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2. The Railway Recruitment Board, Guwahati 1ssued@’

|
the Employment Notice No.1/95 dated 26-4-1995 for the |

purpose of

appointment in various posts under the North

East Frontier Railway. In thfs:Original applications we.

Employment

_are concerned with CATEGORY No.7 3 STENOGRAPﬁER s (English)

" 4n the scale of pay Of K. 1200-2040/- mentioned in the

Notice. Pursuant to the said Notice we have the

following results -

The

"Date of Written Test 3 27-9-95 :
Date of Speed Test 3 04=11=95 (for 80 w.p.m.)
Date of Speed Test : 05-11-95 (for 60 WePofs)
Date of Viva Voce Testy 08-11-95 -
Date of panel
approveds 09~-11-95

selection Board held the viva voce test on

8-11-95 for the recruitment of JreStenographer. (Eng)

-under

Employment Notice No.1/95 Cat No.7 in scale

. 1200-2040/- and has found 16(UR -10,5C-2,5T-2,

oBC~2) candidates suitab

names

le for the said post and their
are recommended to GM/P/N.F.Railway/Maligaon

in ORDER OF MERIT.

SN

i.
2.

3.

4.
5.
6.
7.
8.

9,
10.

1.
20

‘AAGAINST Ue Re VACANCY

Roll NOe Name of Candidate
810704 Anjali Devi

810786 Asis Chakraborty
810798 Mrityunjoy Ghosh
810018 _ Debasish Choudhury
810589 . Rupak Chakraborty
810777 Pradip Kre.Sarkar
810761 Nirmald Das

810767 Kamala Deka @
810794 Pabitra Kr.Kakati
810759 Satyanarayan Goswami .

AGAINST S.C.VACANCY

820123 T.Krishna Das
820246 Sanjoy Kr.Rai

_-—-M--——---—-—ﬂ—“—.—-—-‘a—-

AGAINST S.T.VACANCY

830077 Bi jay Ch.Baro
830108 Binoy Kre.Daimary.

AGAINST O.B.C. VACANCY

840025 Santosh Kumar
840052 Pankaj Jyoti Das.”

contd/=



3. ,Furthar,‘thaféﬁbli ants inform us in their
rejoinder that in respo the Employment Notice
2120 candidates héd appl or‘thé posts advertised and

out of them 1520 appeareﬂzin the Written Test:,172 appeared

in the Speed Test: 47 wero ent for Viva Voce. Ultimately

16 candidates wvere successful'and were empanelled as above.

These facts have not hetn réfnted by the respondents. The

panel was published on 9—1151995 but no appointment of any

&\

successful candidate was naﬂe by the respondentse On the

other hand employment Nocmcéfno.x/es dated 20-5-96 was

issued. On 10-6~1996 thef pplicants prayed to the General

B

Manager, N.F.Radlway, ualiqaon to issue appointment letters

at the earliest. There uaq'no response. Consequently, the

applicant submitted the. Oriqinal Applications seeking

direction on the respondents to appoint them (the applicants).| 1

Notice for admission was. 1ssued on 7-8-1996. Thereupon,

‘;

Respondent N°o3. the Chairuan Railway Board, Guwahati

published hia No.aaa/h/41/9o'aaced 5-9-1996 cancelling the
panel on the ground of various irregqularities. As a result,
the applicants amended. the eriginal applications seeking
among others quashing ang sgtting aside of the aforesaid
NOJ.RRB/G/41/90 dated 5-9;19§6. In the meantime 4in the
absence of show cause ftbm ﬁhe respondente the Original -

Application was admittcd on 9-9-96.

4. The respondents justify the cancellatiom of the

Panel as follows &~

®eeesedt has already been stated that the
selection in question pursuant to which the
applicant has staked his claim for appointment
has already been cancelled in view of the
various irregularities found in the selection
of Junior ‘Stenographer in scale i, 1200-~2040/-
against Employment Notice No.1/95 dated
26=~4=95 conducted by the Railway Recruitment
Board, Guwahati, which has necessiated cance=-
llation of the entire selection are as
followss= - -

contd/=
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(a)

(b)

(c)

(a)

(e)

(a)

‘the knowledge and quality of the candidates
-have been handled by a single individualﬁy =
(Member Secretary, Railway Recruitment Board
instead of getting the works done by diff.rnnt
.qualified persons as under t- _

required qualification was mentioned only
as Matriculate without indicating anythi
about the qualification of diploma in ;.-
shorthand and type-writting. The advertisem
also did not stipulate production of Dipli
certificate. As a result, many of the

on the ground of non-submission of dip&z
certificate, thereby deserving eligible‘f
didates were deprived of eonsideration
selection.

In the recrivtment process, it has begn‘ ,
found that all the three stages of test s

(1) Setting of question paper for 'ritten‘
test, G 3

(11) Selection of distation passagc.

(144) Preparation final marksheet 1nc1u-‘
ding marks for viva-voce test énly .
done by MS/RRB himself without:any
signature from other two members,:::-
This has raised doubts of mal} 3
ctice by MS/RRB.

.

As per Board's extant instruction 15% of
marks for written test and viva=-voce togethet
is required to be| £ixed for viva-voce. But -

in the subject selection, RRB/Guwahati had
adopted 154 of the sum total of marks for
written test (200 marks) shorthand test' “w
(300 marks) as well as viva-voce marks - ¢ .
(90 marks). The marks of shorthand test(390)
was therefore irregularly included in compt=-
ting the marks for viva-voce test. This 'has
allowed the selection authority undue flexi-
bility in the final allocation of marks of.

a candidate though he might have secured less
marks in written test. 4

In a number of cases 1t has been noted :
thit marks once allotted in the shorthand :
transcription sheets have been over-written/
defaced and new marks allotted, obtensibly' -
to'favour the dandidates of evaluator's | .
cholice. T

It has been noted in some cases, that though
the shorthand dictation scripts do not con-
tain certain materials of dictated passage,
the type transcription sheets contain the-;'
material of the dictated passage and in a‘h:k

better way. This indicates adoption of mal-'
practice in conducting the shorthand test. |

ke
= DR

| e



£
(g) On a visual checking, it has been noted
4 that in certain answer scripts(Transcrip-
tion sheet) containing poor performance,
higher marks have been alloted in compari-
son to that containing better‘pegfqrmance.
The above irregularities in the selec-
tion are only illustrative and not exhaus-
tive. In any case, with the abbve irregu=-
larities detected in the selection, the
respondents were left with no other option
than to cancell the entire selecticn. By
doing so, no irregularity has been commi-
tted by the respondents - rather the same
has been done in the larger public interest
which has also brought confidence among
the public. The irregularities were detec-
ted upon an enquiry conducted by the
Vigilance Deptt. of the Railway and in
consideration of such enquiry, the selec-
tion is question has been cancelled and
the applicant should not make any grievance
against the same.”

“

5 In suppoft of the ection.of3the respondents, Mr.B.K.
Sharma, their leamned counsel, had §ubm1tted that the
irregularities are tp® folds, namel&. before the actual test
took place, 600 applicants had been arbitrarily excluded
 from the competition by the office éf the Railway Recruit=-
ment Board on unﬁenable grounds, ané during the eétﬂte
course of the acﬁual test 1rregu1ar#t1es which viéiated the
selecﬁion @8 a whole had taken placé. Under these Eircumstan-
ces, according ﬁd him, the action of the responden%s in

; : ;

cancelling the panel in public interest cannot be faulted
' |

and it should be sustained.

6. The appliéants have assailed the action of the
respondents in cancelling the selec€ Paneliabove'terming
it ag illegal, arbitrary, despotic,
in the eye 6f léw. Mr G.Sarma.learned counse] for the
applicants/pointed out tha£ the employment panel was cance-
lled because’of alleged malpractices or irregulariiies but:

ROt even a single instance Of malpractice or unfaié means

ts or -

|

Or irregularities committed by any of the applican’

void and not méimtainable |




applicants, arbitrarily cancelled the panel. Further, the

attributed or attributable to any of them has been cited‘by
the respondents in support of their acticn. Referring to

the case of Progoty Sypply and Co-cperative Society Lbd.

. e -

reported in (1995) 3 GLR 327 in which it has been held to |

the effect that every State action must be fair and'informed

nf reasons and administratlve action must nct only be

reasonable but free from bias and malafideJ Mr Sarma submitted
that the respondents had on the contrary acted otherw;se‘in

respect of the cancollation cf the select panel. TheloxPressed |
ground for investigation was becouse of some alleged malprac-

t .
tices but in the end the panel was cancelled on a contradic-

. SHTS

tory ground of irreéularities. according to him, in the
face cf all these , ‘there is no escape from the conclusion

that the respondents had with bias and malafide against the

respondents without{giving an opportunity cf being heard to

the applicants before such cancellation had arbitrarily

cancelled the panel. According to him, such action is not i

sustainable in law and in this regard he placed reliance on

the case of Pradip Kumar Das and othcrs reported in (1985) 2xsu;

GLR 459 which was upheld in the order dated 8.5.1986 in
SLP (Civil) No.66 o£21986 by the Hon‘ble Supreme Court. Mr
Sarma further referred to the order dated 14.6.1996 of this
Tribunal in O.A.No.9 of 1993 in which after referring to
the aforesaid P}K.Das & others case and also to.D.V.Ramana
and others, 1986(4) SLR 50, the action of the respondents
to withhold appcintment of successful candidates without
giving them opportunity cf being heard was set aside and
quashed.’

7. In the light of the above, we are now to consider

whether the acticn of the respondents in cancelling the

contd/-
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_%icelect list cf Junior Stenographer (English) mentioned
zeabove is sustainable in law. It has not been shown by the
;mrespondents that the alleged malpractices or irregularities
| ereferred to above were committed or attributed or attribu-
table to any of the present applicants. On the other hand,
ié is seen from their submission that it is the respondents
‘themselves who had committed the alleged melpractices or
irregularities. The applicants have had to suffer because ;?z
allegeé acts cof omission and/or commlssion of the respon-
dents. According to the respondents they had in the facts
and the circumstances of the case cancelled the select
1pane1 in larger public interest and in order to bring public
ccnfidence in the administration of the North East Frontier
Railway. These are indeed lofty ideals. Buﬁ we are in these
O.As concerned with the question whether on their way
towards these goals ﬁhe respondents had.not trampled under
:foot the rights of the applicants. There is no di spute of
~ the fact that the select Panel was cancelled by the respon-
dents without affcrding any opportunity of being heard to
the applicants before the cancellation was made. In the
case of Pradip Kumar Das and others (supra) 357 out of che
790 successful candidates whc had been empanelled were
screened out by the North East Frontier Railway on the
ground that scme malpractices were allegedly committed by
some of them. No opportunity of being heard was. qlven to
them by the respondents before such action was taken. The
Hon 'ble Supreme Court had held :

*It was necessary according to the rules

of fairplay and natural justice that

these candidates who were included in

the original select panel of 790 candi-

dates published by the Commission had

acquired a right tc get emplcyment and

therefore they were entitled to be
heard before any prejudicial action was

Contd/+
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taken. The judgment of the High Court
quashing the impugned order on the :
ground that it was vitiated for non-~
compliance with the rules of natural
justice can hardly be assailed.” ....

Thus, according to this Judgment, the selected candi&ates

have acquired two rights, namely, the rightto get employ-
ment and the right of being heard before any action preju-
- dicial to them is taken. The learned Raflway Counsel:had‘

not cited any other case law to contradict this position.

The present applicants are successful candidates whoqhad

a ¥

been 'empanelled for appointment to the posts. They had

acquired both the aforesaid rights. The aforesaid judgment
of the Hon'ble Supreme Court was rendered against thef*
very same N.Fo.Railway yet the authorities of the Railﬁéy
had chosen to ignore the law laid down therein. We have no
hesitation to hold that when the respondents had cancclled
the Select Panel without affording an opportunity ofgccing
heard to the appl@cants before the ccncellatioh was\@éde.

e
LA

they had violated both the rights of the applicantse’ *

8. Mr.B.K.Sharma had submitted that the fact that’the

applicants were selected and empanelled does not bin&fﬁhe

-

Railway authorities to appoint the applicants to theﬁébsts.
In fact, according to him {t was clearly stipulated,ié the
Employment Notice itself that the selection of the cé@didates
by the Railway Recruitment Board does not confer any?ﬁight

on the candidates. On the other hand, according to lékvthe
Railway authorities have the right to refuse appointﬁént.
Further he had referred to para 113 of the Indian Raiiway
Establishment Manual Volume I (Revised Edition 1989)i1n
support of his contention that selected candidates canibe
refused appointments. We are aware that there are lag'énd

rules in this regard. The para 113 aforesaid reads thus :

Comd ae
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"Selection of a candidate by a Board or a
Railway administration is, however, no
S guarantee of employment on the railway
SR which is subject to his qualifying in the
B prescribed medical examination and to his
being otherwise suitable for service under
Goevernment .®

Pé;uéﬁl of this rule/para shows that there mﬁét exist a
faqlt or deficiency on the part of a selected candidate in
order to deny him an appointment to a post under the
rai@ﬁéy for which he was selected. In this particular case
hdwe?er the applicants were denied appointments for no
fi | fadig‘of theirs. They had subjected themselves to the rigours
f , of t$e examination and tests conducted by the resPondeﬁts
givihg out the best they could with the sole expéctati&n
toﬂc§@e out successful within the standards ‘set by the
reépchdenté. No blame has been apportioned to them. They
had not alsc been allowed to reach the stage stipglated
in the para/rule mentioned above in order tc ascertain
;whgtbér they are sujtable for appointment to the posts.
It may also be mentioned here that.ﬁhe learned Railway
counsel had sought time to produce certain records to enable
him_£o make submission; He was allowed time. But though he
had ércduced some administrative reécrds before us he was
unable to produce any answer script for the written test
és ;ell as the speed test including the passages for the
speed test. The contentions of the respondents againstgthe
applicants with regard to the'answer scripts or markin§

thereon are therefqre not substantiated before us.

9. We are in a society which upholds the supremacy of
the rule of law. Therefore, an administrativé action wﬁich
is done without observing due process of law or the‘rgievant
law or rules prescribed is liable to be quashed. In the
light of our discussion and findings above, we are of the

/( view that the respondents had arbitrarily and illegaliy

contd.;
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insofar as they relate to category No.7 Stenographer(English)
of the EMployment Notice No.1/95 dated 26.4.1995 are liable
to he set aside and quashed. Accordingly, they are hereby

setaaside and quashed. Further, we direct the respondents

‘-&.

to cOMplete the process of recruitment to the posts of
Stenographer (English) afcresaid in accordance with law and
rules within three months from the ?ate of their receipt

of this order.

10.'* All the .above Criginal Applications are allowed

in'the lines indicated above. No order as to costse.

Sd/= VICE CHAIRMAN
Sd/- MEMBER (ADMN)
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1. PARTICULARS OF THE APPLICAKT s

Shri Pankej Jyoti Das,
son of Shri Dayal Chandra Kumar,
PO & Vill - Gotenager,
« ‘Guwghatl - 33. _ <

2 PARTICULARS OF_THE RESPONDENTS :

1. Union of India represented by
. .. the Secretary to the Govt. of India,
““Mlnlstry of Rallways,
New Delhi.

2. General Mgnager(P),
N.F.Railway,
Maligaon, .
Guwehati-11,

Rallway Recrultment Board,
Guwahati-1.

4, Member Jecretary,
Railway Recruitment Board,

Guwahatl-1.
3. PARTICULARS OF THE OBDERS ABAINST WHICH
THIS APPLICATION IS MADE
N _
i This application is made for implementa-

tion of recommendation of the selected candidetes for
apoointment as stenogrepher(English) in scale of pay
%5,1200-2040 vide Employment Yotlce No.1/96 Category 7

( Arnexure A.III). -

ii. '~ Restrgining the respondents from

completing the process of employment noﬁice No.1/96

category No.l (Annexure AJVIII).

iii. Notification dated 05.9.96 under
No.RRB/G/41/90 issued by Shri B.Kalita, Chairmen,Railway
Recruitment Board,Guwahatl cgncelling the recruitment

PanelsSecascece

j)cmkg 93041\ Lo,
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‘panels of stenographer(English) in scalé of fs.1200- .
2040 under catégory No.7 of “Emplcyment N tice No.1/95

dated 26.4.95 and Craft Teacher (Bengali Medium) in

é'scale'm.1400-2600 under category No.6 of Employment

Notice No.3/94 dated 19.12:94 (Annexure R.I of the -

. written stagtement).

4. JURISDICTION :

The applicant declaref that the subject
matter'against which he went redressasl is within the

jurisdiction of the Tribunal,

5. LIMITATION : e |

The applicant further declarefthat the
application is within the 3imitation prescribed under
Section 21 of the Administrative Tribunal's Act, 1985.

6. FACTS OF THE CASE :

Gl That the applicant is a citizen of Indig
and as such he is entitled To all the rights and privi-
leges guaranteed under the Constituiion of India.

6.2 | That'the'applicant_has passed the HSLC
examination in the year 1982 and B.A. Examination in
1993 and has obteined diploma in typing and stenograﬁhy.

The testimonials are enclosed in the application and

marked as Annexure A;I{"A.i.l and A.II,

6.3 That the respondent No.3 msde an advertise-

ment for testing candidates for stenographer in the

Scal.eooooooo
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scale of pay £.1200-2040 through Employment Nobice
No.1l/25 (AnnexurehA.III) where is was clearly written
under claguse 12 of-generél instructions thet the no.

of post of stenographer may be increased or decreased.

: ",6';4 , Hhat the gpplicant in response té :;c.he
advertisement wmade by the RespondentsN on 26.4.95 as
appeared in The Assam Tribune had applied for the post
6f,stenographer; The sgid advertisement_funs«as Employ-
ment Notice No.1/95'Category No.?.

Copy annexed as Amnexure A.III.

6.5 _ Thét the applicaent made spplication
for appointment as stenographer at the scale of pay
85.1200-2040 giving all particularé such gs adadenic
qualification, caste certificate, age proof certificate,

Diploma certificate in typing and stenography ete,

6.6 That the reséonﬁe?ts being satisfied
with the requirements of the candidature for the post
of stenographer as noted above cglled for written test
fixing as 27.8.85, -~ .

A copy of the call letter ig snnexed

herewith and mgrked as Annexure A,IV,

J6.7 ‘ 'That a8s per the cgll letter the appliéant
appeared in the written Best, did excellent in the
examination gnd became successful in the test znd
accordingly the applicant was . cglled for speéd test both

in typing snd stenography and this was held on 4/5.11.95.

Contd...
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A copy of the call letter is agnnexed

herewith and marked ss Annexure A.V.

6.8 ~ : fhat in the speed.test the numble
applicant did excéilent and accordingly he was declgred
suécessful and thereafter the applicant was ca}lea'fo;
viva-voce test on 8.11.95 in which the applicant also

became successful and was selected by the Respondent

No.3 snd recommended the name of the spplicant to Respon- |

dent ¥o.2 for gppointment. In view of increase in no.
of vacancy, the respondent rightly and vaiidly recomuended

the name of the appiicant alongwith 15 otherg for

‘appoihtment. _
A éopy of the!séid“recommendétion
containing the name of the applicant
alongwith others is arnexed herewith
and marked as Annexure A.VI.

6.9 That the written test, speed test and

viva-voce test were conducted by the Rallway Recruitment
Bozrd headed by Chairman, which is gn sutonomous body
like any other RailwayiRecruitment Board in the country.

Moreover, one responsible officer wes deputed to the

selection board on behelf of the Respondent No.l ang 2.

6.10 That the gpplicant beg to staie that

as per advertiseﬁent dated 26.4.95, once the'applicant/
condidate is selected after going through g1l the stages/
tests viz written test, speed test and viva-voce test

and when the name of the candidate waes r:commended for

appointment ‘as stenographer, the respondent No.2 is

duty..‘....

»' 9@,@% %04# e
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duty bound to appoint the applicant in the existing '
vacancy of the s enographer.'

-

\

6.11 : That the appllcant beg to state thet

though final list of 16 chndldates 1nclud1ng the name of

the appllcant i.e. Annexure AVI wgs recommended on ’

9.11.95 to the Respondent No.2 for app01ntment, the

"Respondent No.2 did teke no action on it and the applicant

was at a loss of having not received the appointment

letter. Even the resentment/inaction of the Respondent

No.2 was echoéd/re—echoed in the news Paper.Copy enclosed,

6.12 That the gpplicant mgde representation
to the Resnordent No.2 dated 10.6.96 . requestlng hlm to
mgke app01ntmen+ of the gpplicant.

A copy of the representation is gnnexed

herewith and mérked oS Annexure A,VII,

6.13 Thgt while the applicant was anxiously
waiting for the appointmept letter he was .surprised to
see the advertisement Notice No.1/96 dated 20.5.96 where

the respondents wanted to test 8 cendidates. This adver-

"'_ tlsement appeared in local news papers including notice

board and runs as category No.l. Hgv1ng seen the
advértisement, the‘aﬁxiépy of the gpplicant was multiplied
and again he approached-the respondents and no response

at all was thefg f rom the respondents. The applicant
believes that some foul Play may take plzsce in view

of the advertisement No.1/96 dated 20.5.96.

Contd.}....
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A éopy of the advertisement Notice
No.1/96 is annexed herewith and marked
as Annexure A, VIII.

In this connectLon, the aplecant beg to state that

alongwi@h him there are 15 other candidates also duly

recommended for éppointment to the post of stenographer

énd while none of the recommended candidafes is appointed,

publication of another édvertisement is creating suspicion. .
The applicant further beg to state

that there was another Employment Notice No.2/95 Category

'No.l where 21 candidates were recommended.for appointment

of office clerk in the scale of pay %.950-1500 and éll

of them were gppointed though they were appeared in the

tests subsequent to “the appllcant.

6.14 That the aprlticant beg to state that
the selection of the applicant is valid only upto one

year as per existing rule of the respondents,

6.15 The gpplicant beg to state that the
respondents by the notificétioﬁ dated 05.2,96 under
reference No.RRB/G/41/90 issued by Shri B.Kglita,Chairman,

; Railway Recruitment Boagrd,Guwahsti haé cancelled the
récruitment.panels’of syenographer(English) in scale of
-%.1200-2040 under category No.7 of Employment Notice
‘ No.l/95 dated 26.4.95 and Craft Teacher(Bengali Medium)
in scale #.1400-2600 under Category No.6 of Employment
Notice No.3/94 dated 19.12,94 action of which has
resulted mis-carrigge of justice asnd multiplicetion of
illegaiities.

Contdeseees

mn}(ud }jwtt\ ,Qaﬂ;»



7

7.  GROUNDS 1

1

7.1, For that in view of the selection as

_ per Amexure A-VI, the applicant was sure that he would

be appointed soon under respondents and as such he did
not make any attempt for appoiniment in any other depari-

[N

ment.

7.2 For that injustice will be done to him

- if immediate appointment letter is not issued. Moreover,

alongwith the applicant, the whole family will suffer

very adversely.

7.3 ' For that the father of the applicant
who has got a very good and recordable,service has already
retired from the service of railways and there is no

earning member to look afterlthe'family.

7.4 - For that the applicant hails from OBC
cowmunity ahd has came from a very poor family and he is
the only adult member to look efter his famlly, who

deserves sympathy from all cancerned.

A copy of the caste certificate is

encl osed and marked ags Annexure A.IX.

7.5“  : . Por thyt the asdvertisement No.1/96 as

- referred in Annexure A.¥III is ill-conceived,confusing,

'COnflicting,contradictory,inharmoneous and acting upon

it will be 1llegal and uncalled for and the appllcant
flrmly believes that this Hon'ble Tribunal will direct
the respondent No.2 to 1mp1ement the recommendation of
Respondent No,3 and 4(Annexure A.VI) and in the event of

non—lssulng. EEREX)
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non—issuing"such direction, ihe'apnlicant will be
deprived of .the rlght of app01ntment conferred upon him

after the selection.

7.6 - For that the cancellation of recruitment

panels 1s illegel, arbitrary,despotic,void and not maintai-

. pgble in the eye of law.

8e RELIEFo SOUGHT FOR 3

In view of the facts and c1rcumstances

of thé case the applicent prays for the following reliefs:-

i. ~ That the applibant may be appointed with
immediate effect with g direction to give the seniority
from the date of recommendation for gppointment 1i.e,

dated 9.11@950

ii. - The fespondents may‘be'directed not to
jmplement the pdvertisement N¥o.1/96 (Annexure A.VIII)

£111 the applicent is appointed.

'
'

dii.a | To set aside and quash the cancellgtion

of recruitment pénels issued by the Chairmen,Railway

Recruitment Board, Guvahati under referemce No.RRB/G/41/90

dated 05.2.26 (Ahnexure-R.I of thé Written Statement).

iii. Any other relief/reliefs as this

Hon'ble Tribunal considers fit snd prbper.'

Contdesseeo
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9. - INTERIM RELIEF PRAYED FOR :
A, | ~ ‘That during pendency of the disposal of

the application, direction may be issued to the Respondents

.to appoint the applicant with 1mmedlate effect,

iil.- That the respondents may be directed not to

appoint stenographer agalnst:advertlsement No.1/96 will

the applicant is gppointed.

10, WHETHER ANY QTHER APPLICATION/PETITION FILED
- - BEFQRE ANY OTHER COURT/TRIBUNAL : ]

The applicant beg to state that he has

‘not filed any other case application before any'Court/

Tribunal .
1l. REMIDIEo EXHAUSTED :

The appllcant beg to stgte that he has
exhausted all the remedies and there is no other alterna-

tive but to approach this Hon'ble Tribunal for justice.

12, PARTICULARS OF THE POSTAL ORDER :
. Postal Order No.
Dgte
‘Issued by
Pgyeble at :

13. M Index with particulars of enclosures is
enclosed. |
14, PARTICULARS OF DOCUMBNTS :

As per Index.

Verifig_g_tion. tecs o
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VERIFICATION

I, Shri Pankaj Jyoti Das, son of

Shri Dgyal Chgndra Kumar, aged about 25 years, by
caste 0.B.C.(Kumar), by religion Hindu, resident of
Vill & PO Gotanagar, Guwahati-33.do hereby solemmly
affirm and verify thgt the sta,fements made in para.
gr@ph 1 to 6 and 8 to ,14 of this 0.A. are true to

my knowledge and those made in paragraph 7 of the OA
are true to my legel advice and I have not suppressed

any material fact,

AMD I sign this Verification on this H8/lgey
of [~ ,1997 at Guwahati.

Bk Jub B,
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SR 3 CUGIAHATE Station, Road, Guwahaii 781001

MENT NOIYCE NOL 1,05

DATE OF PUBLICATION : 03 5 05
CLOSING DATE : 016705

Date 26,4 95

EMPLOY

Applications are invited in preseribed gl\mlli(-uliun form
chtainable from the fiportant Raitway Stations or in o
proforma enclosed herewith (Lo be neatly teped yina standard
size thick paper, only one side) for the following temporary
posts likely to be permancnt on the Northeast Frontier
Rinhway. Applications complete in all respects along with
required enclosures should hesent to the Assistant Sec
Railway Recruitment Roard, Station Road, Guwah
“Assam under certifieate of posting $o as to reac
office on ar before 17.490 hrs, of 9, 6795, The applications can
also be droppedan the “Application Box™ kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY. NQ_AGAINST WHICH_THE.CANDIDATE
-APPLIES MUST CLEARLY BEWRITTEN ON THE TOP OF THE
COVER ENVELOPES POSITIVELY,
DEPARTMENT : MANAGING 'P' BRANCH :

CATEGORY NO. 1 : ASSTT. TEACHER GRADE -l
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made

*opermanent. No, OF POST - 1 (UR)., QUALIFICATION : 1ind

T class Master's Degree in' Botany. (i) University Degree/
Diplamain Education Teachingor Integrated two years post
i sraduate course of Regiondi Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADT.!
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST : 1} {(UR).
QUALIFICATION : (i) I! Class Master's Degree in Physics. (ii)
University Degree, Diploma in Education/ Teaching, or
tntegrated two years post Graduate course of Regional
Colleses of Education of NCERT, (i) Competence to teach
tirreugh Baalicds an Benwati & Y eara.

i CATEGURY NO. 3 ASSTY. TEACHER GRADE-1}
i (SCIENCE) in scale Rs 1400-2600°- for Assamese Medium
Railway School. Temporary but likeiy to be made permanent,
NO OF POST : t (UR). QUALIFICATION : (i) [Ind class
Bachelors Degree with one of the following group of subject.
45" marks can be considercd equivalent to 1Ind Class where
there is no demarcation of class in Bachelor's Degree. (i)
*hysies, Chemistry and one subject out of Maths, Botany/
Zoology. Or (iD) Botany, Zoology and one subject out of
Physics,  Chemistry. (2) University Degree/ Diptoma in
Education/ Teaching or 4 vears integrated Degree couvrse in
" Regional Colleges of Education of NCERT (3) Competeace to
teach.through Assamese Medium: AGE : 20 to 40 years.
CATEGORY NO. 4 ASSTT. TEACHER, GRADE-!
(COMMERCE WITH S$PECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900,- for Assamese
Medium Railway Higher Secondary School, Temporary but
fikely to be made permanent. NO. OF POST - 1 (ST).
QUALIFICATION : find Class Master's Degree in commerce
“with special paper Beok-Keeping and_ Accountancy. (i)
ity Dogree Disloma i, Edpgation-Seships

——d-———l

cED e 4y

or

IS

v

L& _The number of vicancles shown may be Increased or

. . . P et gt
oal Uy caon of NCERT (D) Conapetence (o {each
' Sedinnn AGE - 200 to 40 years,

ZERLE BUEL & 1 BB § J ASSTT. TEACHER GRADI T
(CORIRMERCL W SPECIAL PAPER BANKING) in scale
Pty oang Nor Asstee o Aedimn Railway  Higther
Secondary ool Femgdig Jhut dikels to be  made
pretert 0 OF PEST 2 SRegBU ALIFICATION $(i i
Cfoe . it h Y e
et v Pniversty IR Soma o Education/
Feaching o hitegeated two yemus Pout Graduate course of
Repsionad Collepes of Edueation of NCERT. (i} Competence to
teach through Assauncse Medivm. AGE : 20 to 40 years.

CATEGORY NQG: DEMONSTRATOR ‘(I’Ulll'l SCIENCE) in
seale s 1100 2608% Tor Euglish/Rengali Mediur Railway
Sehaol, Fanppracy but likely (o be made permanent, NQ OF
POST = 2 11 UR, 1 SC). QUALIFICATION - (i) Hind Class
Bachelors Degree with Physies, € Twemistiy and one subject out
ot Botany * Zootogy, 45% marks ¢an be considered cquivalent
o thnd Class where there is ng demarcation of class in
Bachelor's Degiee. (i) Uniy ki begree/ Diploma in
Educations Feaching or 4 year rated Degree course in
regional colteges of Education of NCERT, (iii) Competence to
teach thiough English and Bengali Medium. AGE : 20 to 40
years,

\/,’g('fl_\-'l'!’](:-ﬂli\' NO. 7:STENOGRAPUER: (ENGLISH)in scald
Rs. 1200:2040/5. NO OF POST : 10 (UR-5,8C 2, ST-2, OBC-I).&
QUALIFICATION : Matriculate. SPEED : 80 WEM &40WPM.
in Shorthand and type-writing respectively. Knowledge of
Hindi Stenography is an additional Qualification and will be

. PR S
Shraers Dejnee jn g

piven preference. AGE 5 18 to 30 years. ‘.

DEPARTMENT : MEDICAL : :

CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-.

NO.OF POST : 14 (UR-8, ST-2,0BC-4). QUALIFICATION : The
candidates must have passed Matriculation or its equivalent
-examination and possess a certificate as Registered Nurse and
Midwife having passed the three yeirs course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State
Medical Register. They imust be able to speakin English, Hindji,
Assamesc or Bengali. AGE : Between 20 to 35 years with 5
yeuts relaxation for SC/Sy candidates. Both Male/ Female
candidates can apply, ¢ ! :

NB: : -

(1) A General Relaxation in upper age limlits for all
sowmunities/ cotegories of canditates have boon qhyen 578 .
ycars besidis Uie uge reiaxadon given in pura-2. This
relaxation {s applicable for 2 years with effect from 15.7.94.

(it) The Candidetes must have acquired the essential
qualifications as laid down at the time of submissfon of

.appllcation. Candidetes who have yet to appear at the

examination and whose results are withheld or not declared
are not eligible to apply.

1. GENERAL INSTRUCTION
14 ABBREVIATION USED : SC - Schedule Caste, ST -
Scheduted Tribe, UR - Un-Reserved, OBC - Other
Backward Class, LP.O."- Indian Postal Order, EXSM
-Ex-Serviceman, PH-Physicuily handicapped.

,

decreased.

SCZSTZOBC candidates can apply against |UR posts but
they will have to compete with UR’candidates.
SCRTOBC candidates need apply strictly against
their respective vacancles only, ’ '
AGE LIMIT: 4 :
The age will be reckoned as on 1.5.95. The upper age
limit is relaxable as under - '
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( Under Certd ficate of pogtin . T ae

: : % “Ptatioh Rpad ,
\ . P AR
Ho. RRB/G,41/10 ,’ 4

CALL LEVTER/ADMLT CRlD FOR THE williTEN i t o
EXIMINATION, CATEGURY No, _~7= ENPLOYMENT T
HOTICE nvO, . 119% |, BN
5 o i e

To . , ' _ - it
Shri/ap/(:. /071/60,1 J}Q\/« g’}‘/‘ | B * & T
. v - , : o PN N o
YOUR IOLL M. 45 fszl‘faaﬁ 2. 4 AN LIRS R
This is Your '.L'all letter/adnit Car i for thg‘. 15 - w
uritten oxamination for the post of 3 Mo rafhen . o "
in scale ks, (200-2040/” " under mployment “otica No. M 1 e \'2"}'€
Category No, = off" the NeF.Rallway. . : ‘ ' N
. : FY I R
PROGRAINE OF Wil TTEN EXAMTHATION IS AS GLVEN BELOW ¢ - e
Lotk KY ' TIMy, , . NUE g L
>7Er 9Dy 5'3:.«:;.@4*// lavlcl)obzm 3 [szm e aclermy H-S- S
} ~ Chamy b Thi’ Gy -3 CoN
M o) owing tanns and condl tlong muat be npted for strics v
Zemed L oanes, - "

J‘-.. 21 will not be adnitted to this written examlination without .
Fhin Call letter/ddnit Card and dows not itself give any emtftle-

ment for pael eetion,

;’;« our eyndldatire has been accepted provisionally and is subject
EY)

chect 3ng 1 filnen

t of all conditiuns laid down 1s the ygaid,
}-)n"\)l.")yuu-_-x‘h uuf_i%‘ - :

/

et o DILOT BUGLELLL THE CONDLTIONS a8 LaLD LOWN 1N THE Al
VLA VUGl Dyl LONORS 1155 Cilils LELTE/AMIT Catd N0

.......
N .

1T dwbkak.
o finly thg wicressful candidatez in l{he written eximination Wil]j
be ealleq for “he uiva-voce test, o

’ -~

. -

¢ don ang tD defruy your own travelling expence jfor UR/OBC
coundidateg ), .

6

s NOLISachi,

*

A 3 the Chairman/RRB/GAY and other officlals gfd on
Suvahaty directly or indirectly by a candidata or anybody
his Jshal g T@escing under consideration for the reqruitimnent will
Fender 4 aandfdate Mable for dlsc nalification. . '
Te  Unly the ;andldames and the persons engaged {m c:"n:lu.cmn? the
ct,xamim:rl-,;on will e allowed into -he examination L)x.(r-f‘.:;::, Sc;ffl.ctl
:)JiSfJ[_)J.J.:,g ANd zilence wist be maictained Ln the e.xe-{"Ll~l-Cit'l"_’n/‘f".‘ll/
TOPMSs Sporopriate =ction will be taken in case of those adopting

ML r feang ip “he eyamination hall, etc. /h
B EQF_GoFgn AW RS ONLY o DL PRPOIUCTION OF LdIS CuRb YOU B
W B T X VL R B . W2y, L SROIND QaaSs £ROM . %
LSV i SIS Tals pass Ls Vallo ULio

4 s b p 1 B‘JI L]
3 ' L&, 172 \3(3.’1‘ 23. J.l.
QPR ER L S AT =TTV Yl L L/ D, LN 1_1 .] _.'.wr../.l/“ /

‘ /I”(‘J-(‘qf’(( N ar) - ‘e Y X

L{"f il

h st L . et N i
r R . o .
GO e PO AP : |
T §rv o for Qe e o
Nat r\:\\‘ (_‘\.-' R }L.‘l"/‘-::“"" -t i
oSt g, . 0
Gv ‘w\m\ Y , N
A8 Y / Lot
. t b
) . e ety (N -m:'?k)
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nder Cortl ficato of I}'OEH'HG) _
Koo 1w/ G/ 41/y

Ahie 1a your Adnll Cord/Coll Letter for SPELL TBST

AL VIVAS VUGl TIES T TR
To S N
Shrd/sute 10w Koy “Iypli Nas
' Your @01l Nuwbor T —
' U\Ub()r 18 [E’:‘/'-,l. v" /q)v () R &
You will not b e e
adil ttod for (i Spoed Tegt & ‘VivasVooe ‘Test ‘wit
' N 51 ‘witho-
L ag Wls Call Lottor/tuit Cord, This Call 1ot by

" Adilt Card howover doos not itgols ;ivo any ¢nti
Lewent for wolpetion , GAVO any. .qntd t-

‘
*

ML L TMENG SELBCTION FOR THE pOGY OF Jlle STENOGI

S ‘ ‘ .J,;(gélipg'.g,x ABCRULTIEIT BOARD: § GUWAHATL ¢ "< ,
) Station load

Guwahgtie1
Dataes

wduuwm:)wf) IN .

i3

¢

]s;v.us e 1200-2040/-,CATEGORY NU, 7oUNLEL SLILOYMENT NOTICE NU.

95 ON 1him NOIUMBAST FRONTIBR RAlLiaY o

N l&gilxv_ny/}“lalignon,Guwnhati-u on 4,11
Test, f )

-l with roferonao to your appliontion for the post mentioned
nhove, in rogponse to ‘thq ‘ploytiont Notioo odtod abov

. v \.O yp.‘!.‘ll.uu
;4’.“11‘01)}’ ndvlgod to attond the offieo of ltief Porsonnolﬁxxic-,qrﬁ e

*95 at 9,30 hxs,. for;&peagd;

:f':’ T Tho VIVR*VUOO Test of the succesgful ca"didﬂtﬁs olr‘%)‘oed LN

the Viva~Voce Test on.8. 11,95, Therefory
Tequired for.more ;then four,

t

(o]

9.

&l?y‘cta nlong with' rogpective diploma certifioates(-ise. Sherthand

& 1)'1)0' on the cay of Viva-Voce Test, The SC/ST cencicates also migt {
produen: tholx; Cagte/Tribo oartiticato at.the timg of Vivn-Voos foste

_ 4o 'llo‘quédf',‘-!or bostponmaht 0% tho Lato of .Speed test ‘and Viva
; Yoce test 'will hot:be congldared.and no.absentoe. test will Lo helce
7y You are wlpo diroctod 'to bring the,O.riziasl €all letter for

T

tho b{xzittqp; tewt beld on 2748495 o i

' i ,1',

)

NI

ix,di " Approgehing Chnlrma/ WD ond or his Scoretariot diregtly or
tdire

TR

’-.";".9.4 ' ‘,°':;

!

Stgzi:ilfbbg'geldibltli&11;55 0t Nailyony Recruitwent Board,Guwabatd, -

, ady Guwahatiete N SERAIATE Call, LETTER FOR VIVge

| }};,;4., D, 1 ¥1EDsThe Cundicatos hall Nave tholr rostlton G
onxd of thig 621i¢c on 2376411495 extd thoge. catididptos who
YUalify 4n the" speed ' tost ot .80 words per winute;should. app

». YOUr prosence May

! days. and you ghould ©OUig 80, . X}

Je  You glould bring your mll: original certiticatodiang Mars-

VOCE. TEST -4
@ Notlog, I,
. will !
eqr f#;o,‘x:"\-i:!"
b SARURE PH

-1
"l
B
\
!
l

Clly by u comdidote or any beay on('hig Behold reoves ting Widie

Yonslderation for the reoruituent will ronder : crucd. ~te idevle

_’lor’,d;gql;nliticat,iqn .
TR X R (LTI

o

A\ !

& e -
1L GFOR 8§ T CANDIDATES ONLY
r‘ . w?‘;w%& ~ s

“gutbord tys- 1y, BG! s Lt.No. £ NG) 11-8¢/18C/122 CtC,
S, . : : .
"Nl d2(1) You 'nre ncvised!'to inorenso. the speed ol

4 -

/ - Nping to come out .guccessful in tive.enpucise

"4 ofpmodtegt o be held on 4,11.95, ( ) W TR o3

Yo trdng attestoecd photogtaticopies.of aii - .-

¢nbag . obd MaMcghaota anc o tior <:ur:;l:‘1c--- L.

: %r;i,u?nn;, st tha tino of vlvg-voce tudi 4@ | »
0 gpood test of B0 woxds per tdmute ,

‘ AY LI

. . ot e s
~/0110L"~"I“-‘" o .

PR

W
[N

e CITUN"UF " TIIECERE YOU el BNTITLLL v i.taVisl FSE"
BY RALLUAY IN:SBCOND CLiASS.FROM R T (S p T0

‘ ‘ . e RETAY o
Lo stmw WNL BaOl, Thig Rasy 16 avallnblo upto 15eiieS5,— .

Z, S ,./'I‘h‘gf'dt}ddi‘dntéqwénn ‘give intorvicw eltier in Bugiishi 6x Hirdde*
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w o wdanee and

-
R 1

1. cirgotod)
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Suly 1 Racruitment s
| ’ ‘ . Of
‘ scalg ng, 120
mont Notice M
and GM/p /Ige
UB/2 Moottt p

s A VT

Hai Jway Nccruitmvuﬁ
W‘—”\N‘

1

.)(_(_a';z_}l : Uuh‘n_?!‘{.'. {1

Datos 9=11-95

¢ 8
2

election foy the post

Jr.stenogrnpher(English) in

0-2040/~ "undor Employ -
0.1/95 Category No,7

§ Zndent No.E/227/216/
t.I1 dated 7.4,95,

- by o

“Date of ritton Tag
Late of Speed  fpoq

. Date of Speed  eg
. Date o1 Viva Voco o
Dato of panel appro

The selectign Board }

t: 27-8-95 :

Li 041195 é for 80 w,p,m,
t: 05-11-95 ( tor 60 Wepam,
cst:08~11—95 )
Vet:09-14-95

10 Il the. vivy voce

test on 8,14 35 for the recruitment of Jr,Steno-
grapher (Eng) under Employment Notice No.1/95

Cat.No.7 in Sscale I |,
16 (UlL-iO,SC—Z,S’I‘-Q,GBC—2)

1200~20%0/-. and has found
calidatas suitable for

the said post and their names are recomnmended to

©GM/P/NLF. g way /Maligaon ,

n OROEN OF MERy T, |
—— L

AGAIN u.n, v CANCYJ

Yome of candidate
At fall  Deyy

Aalg Chuhruvorty”
Mrityunjoy Ghosnh
Debasisy Qiowdhury
MWMchMumrw
Pradip Ky, Saricar
Bt iy,
Kamala Dekg’
Pabitra Kr, Koxat;

1

T, I(rishxuxl)ns
Sanjoy. Xr, ngi

__._-_&__________,._________ .

AGAINST S.r, VAC.Ncy \
T YALLNCY

AN 013 Mo,
1, 810704
2, 810786
3¢ 81079
h.: 810018
5. 810589
6. 810777
745 BI0567
. 8. 810767
J« . 810794
._~~___£9;____-_§3QZ§2 ________
i, 820123
2, 820246
1. £30077
2. .. 830108
1. 8’10()25
____~_g: _______ 8410052

e e R e

Copy tg: AS /i3 /Giry
2, Notice Huuxﬂs,
3. Panej fles

Bijay G, Baroe
Lincy Kxu”aimnvy

_-.........-..._N-._._..s...m....._..s_‘__

( 1 .“.‘L~$c¢ K_y
Mlombaye Seerotary

Loz Lhig REETS L’f:!/ﬁ.“.l

~

)
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that our names werc reccrmended by the Railway -

> - —_— » '-.:__.‘__,__1__
Mareone A — vl — & T
— 4
’ CUPY :
i
To '
The Ceneral Hanagor,. : , f
N, F.Hailway, lallgaons _ .' ‘
. ”-.. g
. \‘ 1‘
Gubl « Appointront to the post of ‘Junior &tmnropbl
in pay scalo of rse1200=2040/~ por mon&h. : ,.ﬂ
e humbly bog %o bring to ycur kind notice T

Recruituent Boud/d\mah&tl for sppointment Lo the poat. _ * '
of *Junior stonogrephor'(sngunh) in ncgﬂ of pay L
18,120022040/= Dpefe 83 published in "The Assan Iribm!

[P

dated 12,12,06 and 'bLuployment I’cm' datad 23.19.95 atce
8iry ue are eagorly walting for a £ormn1
appointmont letter siuce Docomber'pb. ¥e shall deca u

T oee Bemmmi s e e

favoursble of your kindly look 1m,o %he mat.t.er and
arrange to iusue the appointmont 1ebtor 2% the earlieat. »-i

Thanking you, ' _ | j
, Yours faithfully, ‘

Dated s 10,6,06¢ . Gdf= o ,

(Pankaj Jyoti Dnms)
(Geleectod erndidatos of the
Jurdor stmograptut) :
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, [_«:f‘ RAILWAY NOT]Cé”)] ‘ ' . Category No. 26 : BE (Mechanical),

© 7 RAILWAY RECRUI'I'MENT BOARD : GUWAHATI

-~ . EMPLOYMENT NOTICENO.1/98  °

STATION ROAD, GUWAHATI-781001
DATED : 20/06/96

Category No. 27 : Diploma in Mech, Engineering,

Category No. 28 : Degree in Mcchnmml/hlecmc.]
College:

]
+

standard of B.A. (Hons) in English and a degree o
Category No. 30 : Diploma in Civil or Mechanical

them.

Category No. 31 : l)egree in Civil l"ngmeenng
.’Cr.tegory No, 32 : (10+2) with science and Maths D
Engineering also be eligible.

Category No. 33 : Minimum ITI certificate in Drefts.

Category No. 29 : BA. with Hindi as elective subjt"
grduate with Eriglish as a subject plus & degree or|’

qualification of Diploma in Civil Engineering becom{’

N oo 29 India, NCYT) in Civil Engy. from recognlscd Inatit
Co "\ CLOSING DATE 30/08/96 - duration. Civil Engg. Diploma holders and holdcrs p
Apphcations are invited in prescribed forms obtainable from any important Railway Smuon : hwutunon will also be cligible,
ur In proforma applicution given below (Lo be neatly typed in using one side only in unmndflrd slze Category No. 34 1 Matric plus 3 yra. diploma ln Cl ..
thick paper) for the following temporary posts, likely to be permanent, in the Northenst ¥ rontier , " recognised colleges.

Railway, Appllcsuons complete in all reapects along with required enclosurésshould be sent to thlc Category No. 86 : Degree in CMl Engg. Dcpnrtmcn
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI- ngm,y No. 36 : Degree In Civii Engineering Depi -
781001, ASSAM under certificate of posting so as to reach the Bourd's office on or before 17-30 hrs. Jiioé tegory No. 87 : University degreg preference b
0f30/0 e applications can also be droppedmthc“Application Box"keptinthe RRBOfice "9, " 0 & Master Degree. The candidate should|,

before 17-30 hrs. of 30/06/86. rinute in English jor 26 words per minute ln Hn
EMPLOYMENT NOTICE NO. ANDCATEGORY NO. AGAINST WHlCH THE CANDIDATF APPUES prescribed cducatibnal qualification. -
MUSTCLBARLY BE WRI'ITEN ON 'I'HE TOP OFTHE COVER E.NVELOPES POSITIVELY -, /| Category No. 838 : (i) Hnd class Master's Degree il .
AR £ats PR .' E A 71, University Degree/Diploma in Education/Teachi|" -
c».mcom{ Y - ey : ’ g
Ko NAMEOF ; io SCALE mpEND ‘~,' w\mcms . 8EX ggmog /QG(?N ;?:J?uel:ﬂtcgionnlCol]cgcsofeducatlon of N. CE R'I.
s POST & e ¥ DURING .o N
' TI{E 7 QFRAY UR_SC ST OBC ‘TOTAL, . TRAINING oxmmm‘ . | CategoryNo.38:(i) Ind class Bachelors Degreev "
= ﬁm@‘”w’;gﬁ 04% 01702 701" 08 = Both ¥~ £X13%18 to'30.Yrs ) Botany/Zoology 46% marks can be considered {~":
; /- Rs. 2000/- .02 DL 01"~ .04 Both ”"‘°"“‘? “UWw3UTs. ;. ') demarcation of classin Bachelor's Degree. (i) Univd :*
sig/cr-u e ! ' : . - | OR 4 years integrated - Deg'me course in regios
3. Appr. Signal lnspecwr/ 1400: 2309/- &‘11%2:0// 0 02 04 01"" 14 Bo.lh 24 months 18‘!?-25 Yrs,. Competence to teach through English and Bengu]li _’
v Get 12 T o 026 ¥rs d
. 24 months - 18 to 26 Yrs. : (i), A" GENERAL RELAXATION [N UPP).
4. Appt. Tele Communi: - xmzsoo/-_ Rs. 1320/ 'oi ozoz qz 13. Both onths - 18 ¢ - ‘ :
. cation Inspector/Gr.-11, L 1380777 : - , : Ve CATEGORIES OF CAND!DATES HAVE -
s 5. Appr. Tele Communica- ~ 850-1600/- Rs. 950/, ° 03 06 08 ‘_23 Boug' 12 months 18to 256 Yrs. " RELAXATION GIVEN IN pARA 2, TH!S '
" tion Maintainer/Gr.ll - . 2 - S WITH EFFECT FROM 4/8/965. . ° [y
26, T, Astt. Draftaman: . 1200.2040/;" Rs. 1200/ 04 6101 01 07 Both’ 12monhs” 18t 26 ¥ra |  NB.} (ti) THE CANDIDATES MUST HAVE ACQUE '
. (S&T) - Tltans : X N K . T . . o . .
. 7. Tr. Electric Foreman/ ** 2000-32007- Rs.2000/- 01 Ot'—- — 02 Both 1Zmonths, 20t030¥rs. - | . _.', - HLAAI‘%DOWN TAg"l;\HPngME SFF‘ gggM*I: e
STA/Deputy Shop Supdt. PP o . M YET EAR -4
8.. Appr. Mechnnk:s(?l«'t) 1400- 2300/- Rs.1400/- 000501 03 .18 Both’ 24 months 181028 Yes, - WITHHELD OR NOT DECLARED ARE Nt
9. Tr, Asstt. Draftsman lzoozo«v Rs. 1200/ 037010t 01 " 06 Both 12 months 18 to 26 Yra. - . GENERAL INBTRUCTION * - . - o
e oranims .. ke Q400 = 01 T o . h -Am;vtm 'zbtosny}s ).1 ARBREVIATION USED: - - o '
- 1C. Ty, l)ra..sm.n'Sle\..)._ 1400~£3C'3 He 1400) . -~ O} - - R th 24 monthe e e gosSehedukd Ceste, TS0 ik
Tl Head Drafaman ¢ 16002600/ Fs. 1600/- 01— — — -0l  Meth i2 mom.hsl 20 to 30 Yrs. 1P eldinn Pgstal'Orde:}}eumm Trie, 37701
Blect) - f i I : : : X
12, '(Praﬂ'::)Apprenﬁce 1400-1440/- Rs. 1400/- 06 0201 02 ' 11 Both 24 momhs 20 to ZBYra. .- | +1.2 The number of vacancies shown may be incrc N
13. Commercial Apprentice  1400-1440/- Rs. 1400/+ 06 0202 01 11  Both 24 months 20028 ¥rs. 13 SC/ST/OBC candidates can apply against U} |
14.Physiotherapist « ~ .*. 1400-2300/: ~— = 01 — — — 01 ‘Both —, 18to28¥m. |: " candidates, SC/ST/OBC candldata need ap| !
. 16. Staff Nurse S 1400-2600/-  — 13 0402 07 -267 Both - —;' 20t08BY¥rs../ {00 oy X !
16, Pharmasist *: .1 11360-2200/-" ' - 04 0101°017 07 Both ' =il 20t030¥rs " [7:, AGE LIMIT dresl T W \
17, Lab Asstt. 0761640/ — S 2ol o1, U Buh 24menihe. 166as8vm | - 21 The age will be reckoned as on 01-06-96. The |
18. App. Mechanics X 140023@/- Ra. 1320/- 04 0201 _01 08 BoLh 24. monl}u. 18 toZBYn. : . .
- Elect/DSL " s PR ) ) ',L\,éa) By b years for SC/ST candidates and by ;i K
19. Tr. Deputy Shed” ¢ 20(»-32(1)/- R& 2000/- - ;—01 - =, 0 Bolh 12 months _20 to 30 Ym. NEE ._‘ {b) By 6 years for Bonafide dlsplaced Goldsnl* ;
Supdt (Elect/DSL)" . 1 - | et o f " .{c) By 10 years in case of physically handlcn .
.2b. Appr. Mechanics ;. = - 1100 2300/- Ra. 1320/- 04 01 02 or’ ‘o8, B_ou\ 24 months . 18 !o 28 Y“‘ . (d) Upto the age 40 years for “RESERVISTS" i
DSL/Mech) - 7.0y Lo - S
21, (Appr Train Examiner <, 13201360/~ Ra. 1320/ 06 '03 01 02 12 " Both 2¢months 18t028¥r. _ |- . (e) Upto ‘he/ex;e':tt“Semcevggggefﬁdtb{f' ,
22.Tr Asstt. *: - A 1200-2040/-! Ra.1200/ A 01 |-—- 0L; —"+ 02" Both 12months’-18t028Y¥rs.,. [ .~ = Labours/substitutes pro tha e
Drafisman (mech.) 1% . R S S "] .0 .. (continuousorbroken)subject tothecon| -
+23. Draftaman (Mech) - lmm/~ l’l.s 1200/ 02 ‘-— Ol R =~ 0 Both 24 moriths 18 to 28 Yra. . " Administrative offices of the Raﬂwgyorgn
‘. Appr. Junior Chemical 132(}2040/- ‘R 1320/ 02 =~ _9[ 03 Both 12months 181026 YrEL . tive socicties and Institutes upto 5 ye |
& Metallurgical Asstt.~; foo - upper age limit of 35 years whichever is P
! 25.Tr.Chemical “ -] lmzsool- Ra. 1400/-‘ 02 01 — 03 Both 12months 22 1030 Yrs, . (D) U;‘:ger aéelmttmcaseyofwxdows dxvorcev
", & Meuallurgical Asatt. © o o . their husband but not d shall by
26. Tr. Deputy Shop . 2000-3200/- Rs. 2000/ 01 .Ol 01 — - 03 Both 12months 20 to30Yrs. cir husband but not remarried s £
Suptd. (Workshop) " . L ' . : C (8) Upto maximum age of 45 years for repatr
27: Appr. Mechanics 1400-2300/- Rs.1320/- 05 0201 02 ,10 Both 24 months 18to28Yra. - to India on or after 1st June 1963 and 1.
(Workshop) . - S . . : Paldstan (Now Bangladesh) on or after } |
<8. Appr. Chief Train 2000-3200/- Rs. 2000/- 02 01 — — 03, Both 12 monl.hn 20 to 30 Yrs.  HEOW TO APPLY i
Examiner ' : 3.1 Cendidates should anply in their ovn handy,
29. Hindi - — .. 01, 02 Dot 14 to 28 Yea. - - -Ct uld ar !
i—l'l?'i:‘mmmubg?-r-}:\'.\mhun ﬂg\?mi‘ B umm . _(::’.-O,"\Jl_..iﬁ'_‘é. le)n: MY moanthas 1R 16 98 Vi s - vpealnotin nencil) on aned annlitv ninin u'hh.}
)
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%4, ¢ oA Our Con;és'pb ﬂeﬁi
@BONM\JGAON.TJunev-lB—A
“meeting of 7the  Bongaigaon #
"pwmuDevelopmemCommluoe v
<iwas  held Fon . June ; ’10 “The »"
;imcetmg ‘discussed ‘the ‘lmple J(
*mez\tation of ¥ speciaN health '

m

&

,mary school -students ; in“'lhe*
;. district “and "asked : the Joim"'
‘, Dlrecwr ‘of Health, Serviccs o 7
Sl prepa:e a plan to cover all the 3»
e
- r"
ﬁ:—rtung’ the, .
Jeputy -;Coml'ussloner, 2y Ahab ;r,,
Ahmed | Tequested the hcads»of N
ariousg’ gdevclopmem dc]>au‘3"b
.menwito submit t\nur

&with locany avaflable TE30UTCes. ik g

stilisé ¥ thef }»wat resourca

3 Bonggigaon ‘vPoMechnchor
the beneﬁl. of, the youth KR "'t&*"

\“\ “\(}Lm /7(; {p‘[A% \(J./h,\
ST TR

RTINS .,./«-‘

TR LTI,

T ) fv"yl\\ A

Ty sem s rv.;““'—'m'

L T T TR L DL "‘"""‘“X 4

§ @m&fi ﬁa@ m Um : mmp

Bougalgnon town as pcr l,nnd
-Revenue *- Re-nssessment  Act,
21936 . People wha want to submit
ob;ecuons totheenhancement of
land revenue may do so within
isix 'weeks from the “date of
publication of rifixation notifi-

% cation In the Assam Gazette, says
.an official press release. N

" Lawyers' resentment ' The
Bongaigaon stycrs Assocla-
‘tion ~opposed ' the move to
transfer the cases under Railway .
Propemr“; f(HnIawful l’os'w'i
.,.:m) AL i R

Cimms Workmcn Comptnsahon .
Ac(‘ Consurncr Forum, et *5 .

Sarkar convicted Abdul Rahman
of Monakocha village under
Manikpur Police  Station Lo

‘undergo rigorous imprisonment

“for seven years and to pay a fine

of Rs 50,000 or in defoult to .

‘undergo further rigorous - im-

prisonment for two years under
" Section 447 of 1PC for nurdering

Kanteswar Das or the same

village.

. The accused ‘Abdul Rahiman

attacked Kanteswar™ ' while
. ploughing in  the. field on
T Febroary 07, 1089 with'4 iathi’
Jhe injured Kanlcsw'xr dl ud on
l.Ls way to the hospital,

Guwahatl 24 * regolution”’ was 2 ®uSH RN Das, Public Prosecutor

, 8ppeared for the State while Sri

m etlng of the Assoct iation hcld ~:.M Mahmud, advocalc derendcd .
. Lh .. :

s s plai’of ¥ adopted Tt <this " effect ' in
34 action S0 develop' the‘ﬁdlsuic%?ig

‘on Junc 1 under the preqident

-,ifrhe meetmg,aho‘decldcd;to ,,,ship of Sri Gopal Chandra Das,
'l‘he meetlng expressed resent-

pubtic.y .

.r

unplxcuuons for thc clmgant‘

it ﬂ ‘\" z“'"‘,,rl

Ly

! l-‘rum Our Lorrespondent’
f CALZARAY “uie:

shoponthe netessltyofbamboo
o crops and its preqervation was -

g il R

ksho ‘on’ bambdw

: “,;t:“-‘ ' WAL AR -«?.f“ EEDISHN
' '*’@m @s :.preserva&mn

p Narayun Kahm, Mmisler of State
8—--A work -*for Revenue™ ;and Serlcuhuro

And). e vk

:¥,Ohrrna gtaged : T ho Kum

',_n held * xeccmly at-"the Honi-=‘~rup "district coizmittee of ‘the

2, cultural Resenrch Smtlon Kphi gD
A 3. Participating in tl'c workshop
4: i Be * chief v guest, " Dr- Alok -
¢! Buragohaln, of Gauhati Onher» &
5*’“\: sity, explained themgmﬁcunceof Y

A & a

W‘“
_.;, descr:bed Yag Mgreen gold"m:di
2 'limbe o{the poor people
%\f‘ "Dr $ipin -Khangis, Amocmtc.!

Profz2:or of - 1B|swunath Agric?
«’ .\ cultiral’ College! nnd Srl Bem;kw-
"4‘&3‘ _madbal Bavuah, I'Iatrict Mgt
*,‘ cuttur 2 Officer also Bttcm‘cd
¢ thewarkshop. ¢

Iy Rhangis  explained lhe
techireiques and uiflisation of
Cbandeo’ crops in the fleld of
induasry. Dr Basanta Kr. Chakra-
barty  of Assan Agricultuse
linivereity “Twae the onedt,, of

bambeo iise, © SR

{*""."\?-“‘:”S!M”

Ll

: ;‘ Vi e

-“!_

Assztm Press Correspondents
< Union staged a two-hour dharna
on June 7 in front of (hc Circle
“Ofiice of Puldshari in protest {
agmnst the killings of Parag Kr.
tDns, - Executive
Asumlyn !’rnndln Pubitra Nara-

He saled that: Qun\b.oo fs alsb " yan Chutia, Dipak Sargiyar and

Manik Deori.« -

South Kamrup Press: Club,
South Kamrup Now, Writers sind
. Artlsts  Ass sociation,
Lumpanvn Del, /vmu Amarivoti
x:mghn and” Dakhin l(; s p
‘Sagetan Parlshad also sit on

+" ¢harna. -

The Kumirup dictaict :
tiee of APCY Eatrr subinstted o
mernoratdum to the cotpering
aithority demanding soleginte
seeurity  tu the

HEE P £

)um,l sl s,

Lan . ban

Editor of

Dalthata ¥,

16 successful candidates in th{
,post of Stcnogrnphcr even after:
F4ix" months from the date o{
Announccmcnt - of Intervl(vv
*rcsulw, for the purpose, h&sbccn

‘thc Indigenous people of jols:
h Some vested Interest clrcles,
"mvnt Board, Guwahati,

E Heclared ten general, two cach of |
ji the Scheduled Caste, .Schc.iulcd

Ve

Y

r)2
bc(‘k(x\ were Jocad youths,

cheen aldle gedly  showing ny

'GUWAHM‘I * June” 1s_m-'
fallurc of the ‘N P lewdv"

h, Conv(cu:d for mtx:der : The ‘fﬁulhormes Lo eppotint any of thé '

‘)'xcwed hy the conscious o mle ,.
.here a3 one more bid to depr M. .,»

bpportunltms in the Raiiways by -

-

[\51 According to knowledgeable ¥ .fecently here at Karbi Bhawan h'

I}

H

“interast to abworh ony of the ‘;

¥
‘*: elected candidnte, altege tln i aid the organleationa) p:
{
PY

1’)["! !\5

(RO

iwn'iz a Sarma

menorial award

:l‘-'n’\l’\ll Qe 1B The
Svate Centre of the
ln\(llmnm of Englinteers Hn hn

- ~'\

RGPPTE -

Missing of a
b(pyq creates

LR ‘e

DULLAJAN. June 18— The I
aged in between thirteen and Ttfve:
“of Duligjan and at different times ¢ ,
created quite & sensation in the oil

Altogether nine boys, all stude
ofthe locality, were reported misst -~
three were lmceg anq rescued by g R

]
1

]

S

: From()ur(.ormoé'f
3

B

Alarge number ol parents, gua %
educational institutionbs of Dulla}
convened by the offfcerin-charge o .
June 17 to discuss the situation a,
prevention of further occurence of "

The police here “d-‘c out Lhe w»p-
any extremint; onmt it the rece'
suspected that some druu trafticke ¥,

:...’.!.;}l -

land thesc adolesceé\t boys to ca " °h 1
St 'v X
“The poucc ndmlniamwm hns uy? ',

rmd gum!ima to, be alm tokeepd, )
thetr adolcsccm cmldu:n and to pr ¥ &
thcy go out for pﬁvaté (ulﬂun after " H
“The 0.C.'of Dulladan police sta 3%;3
adequate’ m.cpu haxe been taken 5
missing boys. v/:u ﬁ‘ S0 SIORA S 4
¢ -The names orthe mwa(ng boys| At
Clasa 1X, Monoranjan Chetta (15) ¢y N
Class X, Gancsh Ch, Gogol (14) CL »‘ .

Class VIi nnd Jutul Gogol (14) Cll .

CiR T vren

» 7 ool ?’1 ERE] “'!’
i . 0 1.1
i Ar’w("?.“ —n{ } .wi‘
.W ithdrawal j

by
GLWAHA'H J\mt’- IS—-'IhL R
it Central Cummlll('c Tmedting of d« <1
iye the Assam People’s Front held 7, 4
Sources, the Raflway Reﬁu“l' under the chalrm msh(p of Srt |« "11
had ',, Holiram Terang, ‘General Secre | thewo
- tary  of A:SI)C; and." MLA o ‘i
_ demanded + ! immediate: with. . 'a( :

'{I‘rxhc and ORC category nmd. ,. drawal of Army Operation in the p 7
dates, ehgible for the post nr ¥ Stiite, says a press relense.
i Stenographer through a news: % .
v :‘pqmr notification on l)pcn]nbpg : the newly elected MLAS of ASHIC _“ Jdoot
1995, Most of tnese Jol- ! and representatives ‘of .other i

! ) constituents namely Aulonom), u o

A1 But, despite wabcmg some; Pemand erubgllng‘\ Forum :4j|$_.;"j
v"r‘.muu‘" againat the posts, the , CADSE) Mising Mimag! l\dmnu A ’

EYRD
The meeting attended by all s .-

:‘N ' Huilway acthorfties have 3 (MMK) and CPI(M-L),iLibera- . ¢y

tion  discussed 7 the -, pobi-

vieal ‘situution. *of the State * w
Asitdon ¢
SO APE und also wdepted APFR - er .

]
stand on the Luunmg issucs at @ 3”
'

present, d:

. The meeting deacribed renetv. s

A army Operotions bn the State m

indhe nume uf solving the ULFA fu'

problem i ‘most unfortunate tho.-

and o rlay dpdatingn!, fram thn e
& . R}

v
et b

n\
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| (BM) stand cancelled.

| b‘lO. RRB/G/41/80

+ Railwdy Recruitment Board,

* RAILWAY RECRUITMENT
.V BOARD : GUWAHATL "

e  Date: 06.9.96.

. "TNOTICE - .°
Sub : Canceliation of Recruit-
ment .panels of Stenographer
(English) in gcale Rs. 1200--
2040/- under Category No. 7 of |
Employment Notice No. 1/86
dt. 26.4.96 and Craft Teacher
(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
No. 3/64 dt. 18.12.84.

Railway Board vide their
letters No. 96/E/(RRB)/26/12
dtd. 7.8.806 and #6/E (RRB)/
26/13 dL 21886 have
cancelled the Recruitment
panels ~ of Stenographer
(English) and Craft Teacher
(BM) mentioned on the above
subject due to various irregu-
larities. Hence the Recruitment
paneis  of Stenographer
(English) and Craft Teacher

.o

(B. K_alita).
‘Chairman

Guwahatl.

RN/1328/1

wd
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Title o;{‘ the case :‘

ﬁ;’ Shri Panka,] Jyoti D.;.s ess Applicont,
-Versus- =~

" Union of India & Ors « ... Respondents.

. An gpplication under Section 19 of the Administrctive

Tribunal'ls Act 1985,

INDEZX

S1.%o. _Particulpnrs of enclosures Poge 1o.
1. , Applicution o » 1 %to8
2 Verification | 9

3. | Amnexure AI —— - /)
5. Annexure AI] e /7

Ge Annexure AJILI —m——0—nw /9

7e . © Amnexure A,IV X
8. . Annexure A,V — - e

9. Annexure A,VI -— B
10, Annexure A.VII — g
11. - Amnexure A VITI . P
12 - R T e

-] —

For the use in Tribunasl's offices~

. b3

Dote of filing 6 -8 f‘“‘Zé
Registration Ho.d) /Q,éé/?é

Signat ure

Registrar.
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1.  PARTICULARS OF THE APPLICAIT :

Shri Panka3 Jyoti Das,

Son ‘of Shri Deyal Chandre Kumar,
- PO & Vill - Gobanagar,

Guwahati - 33.

2, PARTICULARS OF THE RESPONDENTS s

1e Union of India represented by
E The Secretary to the Govt. of Indla,
‘ . Ministry of Railways,
New Delhi.

2 Geﬁeral ianager(P),
N.F.Railway, Maligaon,
Guwahati-11.

' 3. Ch”lrm&n,
Roilway Recruitment Board,
Guwahati-1.

4, Member Secretary,
" Railway Recruitment Board,

Guwahoti-1.
3. PARTICULARS OF THE ORDERS AGAINQT‘UHILH THIS
. APPLICATION IS MADE ¢
1. . This application is made for implementat

of recommendntion of the selected condidates for appoi
ment 28 stenographer (English) in the scale of pay
m.1200 - 2040 vide Employment Notice No.i/95 Category

Yo.7 (Annedure A,III).

ii. ] Restraining the respondents from complet
the process of employment notice No.1/96 .Category Fo.l
(Ammexure A VIII). ‘

*

4. JURISDICTION 3

The applicant declare that the subject

matber ngainst which he want redresssl is within the

jurisdiction of the Tribumal.

Contdecee

linke fgaé' | s

ion

nt-

ing



5.  LIMITATION :
| " The applicant further declare that the
application is within the limitation prescribed under

section 21 of the Adnministrative Tribunal's Act,1985,

X 3
L

6. FACTS OF THE CASE :

6.1. ' That the applicant is a citizen of Indin
and as such he is entitled to all the rights ond privileges

guarantéed under the Constitution of India.

6.2 That the applicant‘has passed the Hd.8.L.C.
Exzamingtion in the yepr 1989 and B.A. Examination‘in
1993 ond hos obtained diploma-in typing o.nd stenogr_ phy.
The testimonials are enclosed in this gpplicnation s~nd

narked as Armexure A, I, A.I.1 cnd AJIT.

63 That the-respoﬁdent Fo.3 made ~n pdvertise-
ment for testing candidetes for stenogrupher in the

scale of pay &.1260 - 2040 through Employment Totice
I'o,1/95 (Annexure AJIII) where it wes clearly writtewn
under clauée 12 of general instruciions‘that the no.

of post of stenographer may be increased or decreased.

B4 " That the applicont in response to the

~dvertisement mpde by the Respondents on 26.4.95 as nppea-

red in The Assan Tribune hod applied for the post of
stenographer, The szid advertisement runs as Employment

Totice No.1/95, Category Ho.7.
- A CODYVeonreona

ey fo Y/



- “

.'].S 27.8.95%

M A’
: a3

A copy of the said advertifement is

~nnexed ond marked as Annexure A.IIT.

Be5 : That the applicant made cpplication for

appointment ns stenogrspher ot the scale of pay f5,1200-

2040 giving all particulars such as ccademic quulificztion,
caste certificate, ge proof certificate, Diplom:a certifi-

<

cate in typing and stenograophy ete.

6.6 That the respondents being satisfied with

the requirements of the candidature for the post of

stenographer us noted sbove cplled foriwritten test fixing

A copy 6f the cgll letter is ninexed

herewith and mprked as Annexure ATV,

6.7 - Thot.as per the call letter the apolicant
aﬁpeared in the Written ﬁest, did expellent in the
examination and becnme successful in the test and .
accordingly the gpplicent wes called for speed test both.

in typing nnd stenogrgphy ond this was held on 4/5.11.95.,

A copy of the call letter is cnnexed

herewith ~nd marked as Aunexure A,V.

- 6.8, . That in the ‘speed test the humble applicant
~did excellent ond cccordingly he was declared success ful

“and thereafter the applicant w.s called for o viva-voce

test mn-8.11.95_in which the applicantvalso became

successful and was selected by the Respondent I'0.3 and

recommended the name of the applicant to Respoadent No.2

»
fOr coavese
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for fe¥ popointment. In view of -increase in no. of
vpncancy, the respondent rightly ond validly recomuended

the name of the applicent alongwith 15 others for

cppointment. |
| A copy of the said recommendation contai-
ﬁed'the name.of the applicont alongwith
others is annexed herewith and merked as
Amnexure A.VI. |
. 6.9 ' Thot the written test, speed test and

" vive-voce test were conducted by the Roilway Recruitment

Board headed by Chairman, which 1s an autonomous body
like any other Rgllway Recruitment Board in the country.
Moreovef, one résponsible offigér was deputed to the
Selection Board on behalf of the Respondent Fo.l and 2.
6.10 -Th&t the apolicond bég to‘stgte thet -s
per adﬁertisement aated 26.4.95, once the applidunt/canp
didgte is selected after going through all the stages/
tests.vfz Writtén Test, speed test ~nd vive-voce test
cnd When‘the name of the candidate wes recommended for
appointmehm os stenographer, the respondent Mo.2 is |
duty‘bouﬁd to appoiﬁt the applicgnt in the existing

vecancy of the stenographer.

6.11 ' Thet the ppplicant beg to state that though
fingl list of 16 candidates including the name of the
appiicant i.e. Ammexure A-VI wns recoummended on;9.11.95

to the Respondent No.2 for uppointwment, the'Respondént Ho.2

.did tuke no action on it and the dbolicent was at o 1oss

Of LR 0 N B BN BN BN B
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of hav1ng not recelved the eppointment lette
Even the resentment/lnectlon of the Respondent No.2

was echoed/reiechoed in the news paper,.Copy enclosed.

_,,jj;“ Y

6.12‘ . That the appllc ~nt made representatlon
to the Respondent No.2 dated 10.6.96 requestlng him to

e i; make cppointment of the applicant.

A copy of the representation is cnnexed

herewith and marked as Annexure VII,

6.13 Th~t while the applicant was anxiously
waiting for the sppointment letter he wcs surprised to

see the ndverfisement Notice No.1/96 dated 20,.5.96 where
the'respondents wented to test 8 candid-tes. This
~dvertisement eppeared in local news pppers including
notice board end runs es cmtegory Fo.l. Having seen the
advertisement, the anxiety of the applicant was multiplied )
and agaln he approached the respondents ond no response

at all was the*e from the responéents. The cpplicant

believes that some foul play may ta ke plane in view

of the advertisement Io.1/96 dated 20.5.96.

A copy of the advertisemeat Totice 0.1/96
is’ cnnexed herewith and marked as

o Annexure A.VIIT.

In this connection, the appliccont beg to state thet
alongwith him there pcre 15 other cendidntes also duly

recommended for oppointment to the post of steno:irapher

t’::.nd“....‘
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‘and while none of the recommended cnndidgtes ig eppointed,

publication of another advertisement is creating suspicion,

In this¢cennection, the applicant further beg to

- state that there was another Employment Wotice Wo. 2/95 .

Camegory No.l where 21 candldates were recommended for

.‘apD01ntment of Offlce clerk in the scale of peoy 9501500

and all of them were app01nted though they were appeared
in the tests subsequent to the applicent. |

6.14 . That the applicant beg to state thst the
selection of the applicant is valid only upto one year

as per existing rule of the respondents.,

7. GR OUNDS

7.1 ' Fer thafxin view of the selection as per
Annexure A-VI, the gpplicant was sure that he would be
appointed spon under the.reepondents and as such'he
did not moke any attempt for appointment in any cher

department.,

7.2 . For’th&t'injustice will be done to him
if immediate appointient letter is not-issued. Moreover,

alongwith the spplicant, the whole family will suffer

. very adversely.

7.3 | For that the father of the applicant who

has got o very good and recordsble service hrs plresdy
retired from the service of railways and there is no

earning member to look after the family.

7.4 For that the applicant heils from, OBC

oy fyote Ao
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community and has come from a'very poor family and he
is.the ohly cdult member to look after his family, who
deserves sympsthy from all concerned. # tﬁb?? ‘%E) _
s kel O Bl
7.5 ~/ For that the advertisement Fo.1/96 as
referred in Annexure A.ViII istill—conceived,confusing,
conflicting,contradictory;inharmoneous and acting upon
it Will be iilegql and uncalled-for nné the ﬂpolic~nt
firmly believes thut this hon'ble Tribunal will direct
the respondent Nb 2 to 1mplement the recommenoatlon of
Respondent No.3 and 4 (Annexure A-VI) ond in- thevevent
of non-issuing sich direction,-the epplicant will be
deprived of the right of appointment conferred upon him

after'the selection.

8. RELIEFS SOUGHT FOR

In v1ew of the focts Mnd circumstances of

the case the applicantvprays for the following reliefs :-

i. That the applic nt may be appointed with
immediaie effect with o direction to give the seniority

from the drte of recommendation for anpozntment i.e.

. datea 9.11.95.

ii. | The resgdndents may be,directed‘not to
implement the advertisement No.1/96 (Annexure A-VIII)
©ill the applicant is appointed.
iii. Any other relief/reliefs as this Hon'ble
Tribunal considers fit and propef.

Contd eeevee
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9. INTERIM RELIZF PRAYED FOR -

e That during pendency of the disposal of the
application, direction itay be issued to the Respondents
to appgint the appli»cant with immédia‘be effect.

i3 .\' ' The fesponden’os may be directed not to appoint

sgenographer against advertisement No.l1/96 £i1ll the

- applicant 1s appointed.

10. WHETHER ANY OTHER APPLICATION/PETITION FILED
 BEFORE ANY OTHER COURT/TRIBUNAL :

The gpplicant beg to stabe that he has not

filed eny other case application before any Court/Tribunal.

11. REMIDIES EXHAUSTED :

The applicant beg to state that he has=
exhnusted all the‘ remedies cnvd there is no other glternative

but to z:;lﬁproach this Lon'ble Tribunal for justice.

12,  PARTICULARS OF THE POSTAL ORDER :

Postal Order N,, % Y by @7

Date : 9% - 97976
( 4
Issued by : C;/J/ Crzede A e An

Poyable nt .——f}r@ —

13. An Index with'particulars of enclosures is

enclosed.

14, PARTICULARS _OF DOCUMENTS
As per Index. h

VERI:FICA;TION s e 00

ﬂ“”‘k‘/‘/ /ga/ﬁ\/&b |



VERIFICATION

I, Shri Pankaj Jyoti Das, son of Shri Dayal
Chondre Kumer, cged about 24 yeors,. caste 0.B.C.{Kumor)

religion Hindu, resident of Viil & P.O. Gotanager,

' Guwohati - 33 do her¢by solemnly affirm and verify-

thax the statements made in paragreph-l to 6 pnd
8 tb 14 of this O.A. are true to my knowledge ond
those made in parsgroph 7 of the O.A. cre true to my

legnl advice and I have not suppresséd any m-terigl.

fact.

AND I sign this Verification on this §7/4% day

of M ,1996 at Guwahati.
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Mead/Typewntmg(bimd)m this Institution, He/Sive has

the examination held on 254 ﬁ( ‘{99”/@.‘...9{/{
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been declared successful in

45 SWM/Typewriting ( blind ) and
has attained a speed of.?’.q ..... /.é%words per minute,

Pnncnpal

ﬂTHE INDIAN TYPE WRITING !NSTITUTION
A Maligaon, Guwazahati—781011
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RAILWAY NOTICE

=5\ ILWAY RECEUITMENT BOARD :

GUWAHATI

e i
S GUWAHAT!
ST

EMPLOYMENT NOTICE NO. 1,95

' ' © DATE OF PUBLICATION : 035. 05
CLOSING DATE : 916:95 C

Station, Boad, Guwahati -78:1001
Date : 26.4.95

Applications are invited in prescribed g‘lmplication form
oblainable from the important Railway Stations or in a
proformaenclosed herewith (to be neatly typed) in a standard
size thick paper, only one side) for the following temporary
posts likely to be permanent on the Nertheast. Frontier
Raibway. Applications complete in ail respects atong with
required enclosures should be sent to the Assistant Secretary,
Railway Recruitment Board, Station Road, Guwahati-781001,
“Assam under certificate of posting so as to reach the Board's
oifice on or before 17.30 hrs. of 96,95, The applications can

also be dropped in the “Application Box® kept in the RRB

Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
APPLIES MUST CLEARLY PEWRITTEN ON THE TOP OF THE
COVER ENVELOPES POSITIVELY, ,
DEPARTMENT : MANAGING K’ BRANCH: |
.CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : IInd

class Master's Degree in' Botany. (ii) University Degree/

Diploma in Education/ Teaching or Integrated two years post

graduate course of Regiondl Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.I
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondar+ School. Temporary but
likely to be made permanent. NO OF POST : 1 (UR).

QUALIFICATION : (i) II Class Master’s Degree in Physics. (ii) *

University Degree/ Diploma in Education/ Teaching, or
Integrated two vears nost Gradnate course of Regional

F=y: P PP
1gen vl Rducu & L0 fenen

Tulluges den of NUERY, (G Comnerenge
through English and Bengali Medium. AGE : 20 to 40 Years,

CATEGORY NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) -in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but Jikely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
45" marks can be considercd equivalent to Iind Class where
there is no demarcation of class in Bachelor's Degree. (1)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (ii) Botany, Zoology and one subject out of
Physics:  Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in

Regional Colleges of Education of NCERT (3) Competence to -

teach through Assamese Medium. AGE : 20 to 40 years.
CATEGORY NO. 4. : ASSTT. TEACHER, GRADE-]
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
tikelv to be made permanent. NO. OF POST : 1 (ST).
QUALIFICATION : 1Ind Class Master’s Degrée in commerce
with special paper Book-Keeping and Accountancy. (ii)
Un

R s S
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o Rs 16:40-2900,

. permanent. NO OF POST - 1 (SC). QUALIFIC

ER

it
Colleges of Education of NCBRT. (iii) Competence to teach -
(hr_nméh Assamese Medium, AGE : 20 1o 40 years.

aATEGORY NO. 6 ASSTY. TEACHE
(COMMERCE WITHT SPECIAL PAPER BANK
for Assamiese Medium R
Secondary  School. Tenparary but likely

ON :(i)lInd
Class Master's Degree in Commerce with special paper
Banking. (ii} University Degree/ Diploma in Education/
Teaching or Integrated two years Post Graduate course of
Regional Colleges of Education of NCERT. (iii) Competence to
teach through Assamese Medium. AGE : 20 to 40 years.

o CA'I‘EGORYN().G;DEMONS’I‘RA'I‘OR(PURESCIENCE)’in
scale Rs. 1400-2600/- for English/Bengali Medium Railway
School. Temporary but iikely to be made permanent. NO OF
POST @ 2 (1-UR, 1-5C), QUALIFICATION : (i) IInd Class
Bachelors Degree with Physics, Chemistry and one subject out
of Botany/ Zoology. 45% marks can be considered equivalent

-l Hnd Class where there is no demarcation of class in
Bachelor's Degree. (ii) University Degree/. Diploma in
Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
teach through English and Bengali Medium. AGE : 20 to 40

GGORY.NO. 7 STENQGRAPHER: (ENGLISH) In'scale
k200204074 NO OF POST : 10 (UR-5, SC-2, ST-2, 0BC.1).
UALIFICATION : Matriculate. SPEED : 80 W.P.M. & 40 WPEM.
in Shorthand and type-writing respectively. Knowledge of

- Hindi Stenography is an additional Qualification and will be

given preference, AGE : 18 to 30 years.
DEPARTMENT : MEDICAL: ) :
CATEGORYNO. 8:STAFFNURSE in scale Rs. 1400-2600/ -.
NO. OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION : The.
candidates must have passed Matriculation or its equivalent
-examination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc {Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State
" Medical Register. They must be able t¢ speak in English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/S7 candidates. Both Male/ Female

candidates can app.y. B
N.B: )

A {i% 4 Ceneral Rolsxulon e nppey age Hinitg for ol
communities/ categories of candidates have been given by 2

years besides the age relaxation given in para-2. This
relaxationis applicable for2 years with effect from 15.7.94.
(ii) The Candidates must have acquired the essential

- qualifications as lald down at the time of submission of

application. Candidates who have yet to appear at the
examination and whose results are withheld or not declered
are not eligible to apply. o K

1. . GENERAL INSTRUCTION. ' :
ABBREVIATION USED : SC - Schedule, Caste, ST -
Scheduled Tribe, UR - Un-Reserved, OBC - Other
Backward Class, LP.O."- Indian Postal Order, EXSM
-Ex-Serviceman, PH-Physically handicapped. )
The number of vacancles shown may be increased ar
decreased. i

SC/ST/OBC candidales can apply against UR posts but
they. will have (o compete with UR’candidates.
SC/ST/OBC candidates need apply strictly against
their respective vacancies only. -
AGE LIMIT : .
The age will be reckoned as on 1.5.95. The upper age
limit is relaxable as under :-
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( Under Certyficate of Mng fation Road
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Noe. RRB/G,/41/10 -

CALL LETTER/ADMIT CARD FOR THE WRITTEN g
\AIINATION, CATEGORY Noy 7% EMPLOYMENT |
NOTICE wo. . 114% .

|
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YOUR ROLL NQ, ig !{; FHo0 52 % VRS RELIENN .
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This is Your “all letter/admit Car _for the ] y
written examination for the post of o Grahn’

in scalers, (Roo-26 o/~ . under Imployment “oticé No. Mozl o~
Category No, e OH” th& NeF.Railway. IR

PROGRAMME OF WRITTEN EXalINATION IS AS GIVAN RBELOW S ke
LATE TIMg

7.5 o Nt [ s —
2 BTl S'U‘moﬁéu/] {Groo Nrs Z(’VZ‘ }4¢46ZAM

M/‘ZM/ZI';l GHV'—E -
. the following temms and_conditions must be noted for strics
Mpllance, ' :
de  You will not be admitted to this written examination withott »
this Call letter/aduit Card ang dows not itself give any ertitle-
rent. for sel e :

tion,

Z¢  Your randidature hag been accepted provisionally and is sg?,mct i
o check and £3161 )ment ©f 2ll conditions laid down is the mald,
Enployment Notice, p e : , )
oo Y00 DONOT RULLFII, Tz CONDITIUNS .4S LAID DOWN IN THE 5410 -
EMPLOYMENT NOTICE, PLEssSE IGNORE TEIS CALL LETTER/ADMIT (oRD N
0 NOT APrE4R. rooa L -

L C

ssful candidates in the written exdmination will \ —
‘the Viva=yoce test, |

4o Only :ch;r'”mcce
be @‘Eillﬁ,d for

Se You are g defrzy your own travelling expence {for UR/OBC \-
candidateg Ve ) v -

y -

B/ directly or indirectly by a candidate or d?ib?f{ Sarilll
his behalg Tequesting under consideration for the reqrultmen
render o ¢andidate liable for disqualification.

. e ueting + s
Y the candidates and the persons engaged in o nducting the :
examination wily

‘ : 9e allowed into the examination Phe Ol S;rlft/ k
Asrdpling ang sllence mist be maintained in the exzidration aall X5
Ropmsg, “Dpropriate’ ection will be taken in case of trnose adopting :

unfalr meang in the axamination hail, etc. -
8y IOR Sof/sm cpn

¥
. 4 :—n'XIS C“,R‘U YOU
IDATES ONLY ¢ 0N PRODUCTION OF f»?f 2RO /
LED T TRV E FREER BY e IN &£COND CL‘..«.:@U_,J: D . .
IO GUwakgTr (STN,) & ;«6%'} THIS PSS IS‘_X‘*IZ%“«*%E@E;/:
( ‘ gt s LN, (NG TI64/RSC/ 122 Atde 23,

A)j'}ohh\-—‘ LI "" o ) !

5. *‘PPrOacMng the Chairman/RRB/GHY and other officials of
RRB/Guwahaty

1
S .

f% ‘”"(‘ et
¥ fOr“ y --—-——‘f"""“l" N
N ¥ . s m_itk Gillydue, w-




R‘V\W | AY (\7 r—"—”"’ /\4‘74’4./4 T "st.j,‘».}?i;’,“?

Lo ' > v ‘gﬂ-&
S 1LY RACIUITHENT p0gnns w%@w e 4

e ' Lnder C@r fioate of Rastin gr . 5tatibn_ﬂoad £
S ‘ " Guwaghati-1 v

WO, RRB/G/41/9 S . .

- Date:13/10/95

- Thig. ig your Awhil cnrd/cau z,ebter for SR EED ms@
ang VIVA-VOCE T TEsT o . LR

T@ s f _ o
@nri/&mt@ P&n \(‘L/ 7\’/JZa _ : Coa e

YOL will not b@ '- ( e o

oty

N 3
Ty Lt G R

e alins

'aumittod for the Speed Test & - Viv&once T@at withe«
ut thig Cail Lotter/48uit Card, Thig Call letter/"

“duit Card however doea not. itaeix &ivn any @ﬂ ibm
Tement  gor a@i@ﬁti@n o ( | '

UECAUITMENT SELHCTI ON FOR m; »6&T oF ngmm@w CHUBMGLLS ) IN . )
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Date
Date

/155710251 Date: 9-11-95

NOTIcs

Racruitment selection for the post
of Jr.stenographer(fnglish) in
scale Rs, 1200-~2040/~ under Employ-~
ment Notice No,1/95 catogory No,7
and GH/P/M1Gts sndent No,1/227/216/
RIB/2/Rectt Pt.II dated 7.4.95,

- — A ey

of VWritten Teat: 27-9-95

of Speed  Test: 04-11-95 é for 80 w,p.m.

cf Speed Test: 05~11-95
of Viva Voco Test:08-11~95
of panel approved:09-11-95

‘The selcction Board held the viva voce
test on 8.11
grapher (Engs under Employment Notice Ro.1/95
Cat.No.7 in scale R , 1200-2040/~ and pas found
16 (UR-10,5C-2,5T-2,6DC-2) cauldidatos suitable for
the sald post and their names arc recommendgd to
GH/P/N.F.Hainay/Haligaon ‘n QRDEN OF MERIT.

95 for the recruitment of Jr,Steno-

AGAINST U, R, VACANCY

o Roll No, . ' Name of candidate
1. 810704 Angali Devi
2, 210786 Asis Chakravortly
3 810793 Mrityunjoy Ghosh
4, 810018 Debasish Chowdhury
5. 810589 Rupalk Chakravorty
6, 810777 Pradip Kr. Sarlcar
8. 810767 Kamala Deka
9. 810794 Pabitra Kr,” Kakati
_~~_-_£9;__“_~_§EQZ§?~___ _R§SEX§EQEB¥§9_§9§YQTE~
AGAINST S.C,VACANCY
1. 820123 - . Krishna Das
2. 820245 Senjoy, Kr, Rai
ACAINST S. 2. VACANCY\
i, &30077 M.jay Ci. Baro
2. 830108 Dincy Kr,Dajmary
\GAUNST 0.1, C. VACANCY
1. 840025 Santosh Kumar
B 840052 __ . ?QB¥§§,9X9§%-UBS .......
s
( 1.ty '.':‘:i':zai’/)/
Meinber Sceratary
tos AS/RI/Giy r Chatrman/iun /Gy
3 Notico/llonnls, for Chaimman/li/GHy.
3. Panel riles

\

/

for 60 w,p.m. )
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To |
. The-Genaral Hshager,
‘ _’ 1‘{;?6%’“’, _Mig&ﬂﬁa
,,'} . ¢ .
)' . ’ ' | .
o S 3ubt - Appointuent o the post of ‘Junfor 8icnographe
/ o : in pay scale of 3.,1200-2040/~ per month, X
' I : R

- 34y L
! We huwdbly beg to bring to your kind notice

., that our names were: rccmmnﬂad by the mnm

| Rucruitnent :&oarﬁlﬁhmu for apoointsent to the peat
of ‘Junior sunaguphw*mnmnh) in 8&:‘1& of pay
18.1200=2040/ Polly as published in "The Agsam m?omt
dated 12.12.95 and 'imployment Kews® dated 23.12 95 ntc,

| sur, e are cuaarxv walting for @ foraul
appointaent lszmr since Doceﬂmr ’am ¥e shell desn it
favouredle of y@m Kindly :wck mw she nwer and
arrange to iwsus the &ppoluteent ut.t.ar at the earliest, |

Thanking yous _ _
- o Yours faithfully,
Dated ¢ 10,8,86, - Sdfm

o - (Pankaj Jyoti Dnas)
(Gelected candidetes of the

' - | W \ - Q&J\mior qtmogwx:m)
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T T o : ' Catepory \49/2/() : BE (Mechanical)
I “ ;/ . Al , . . ] H &5 ]
wp L~ -R_AJE'WAX.N.O_TLQE. 7] . Category No. 27 Diploma in Mech. Engineering,
. ' aaE . . t | Category No. 28 :, Degree in Mechanical/Electri

e

College:
Category No. 29 : B.A with Hindi as clective sul;
grduate with English as a subject plus a degree ¢

‘ ’ © | standard of B.A. (Hons) in English and a degree .
, . SR Category No. 30 . Diploma in Civil or Mechanic:
. " qualification ofDiplomain Civil Engineering becor
. L them, .
» }Cntcgory No. 31 : Degree in Civil Engineering.
¢ . EMPLOYMENT NGTICENO, 1796 1. - ] o .gatggory. No. i32 :b( lO;Z);vith science and Matha,
» - E ) 9 ngeering also be eligible. )
STATION gw,.qm%?l-wum , ", | CategoryNo.33: Minimum ITi certificate in Drets
- “DATED : 20/ i . v 1 Indin, NCVTY in Civil Engg. from recognlaed inati
\CLOSING DATE : 30/06/86 - - :

duration. Civil Engy. Diploma holders and hotder:

Applications are invited in prescribed foring obtainable Ifom any important Railway Station . Institution will also be cligible.

s proforma application glven below (to be neatly typed In usingone s!dc<nﬂy inastandard g;ize ’ Cnlegory No. 34 : Matric plis 3 vii diptoma In €

<k paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier : recogniscd colleges, - P yrs. dip

thway. Applications complete In adl respects along with required enclosures should be sent to the Category No. 36 : Degree in Ci\:ﬁ Engg. De rt ;‘
T SISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI. - Category No. 36 - Deircc in Civi Plr::;{i&sr;ma'f:g l{n\;

TOT, ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs, Ao Sategory No, 37 - University, degre prcfcrcnco: |

006708 TRE applications cun also be-dropped in the “Application Box” kept in the RRB Office Honours & hi&%ter‘ba}zgiﬂé'gqujdagc ence

fare 17-30 hrs. of 30/06/96. - : . . . D . ! T

{PLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE Apppips | futute In English br 25 words per minute in i

prescribed ¢ducational qualification.

AST CLEARLY BE WRITTEN ON .mE Top OF.‘:I?_H'; COVER F‘WZWPF’S POSITIVELY! v : | Category No. 38 : (1) Hnd class Master's Degree i

» i ! S . e, X - o « I University Degree/Diploma in Education/Teachi,

LWGOTIYAME OF = SCALE ' 'S’I"IP-E'ND' we VACANCIES . SEX PERIOD - AGE + | .courseof Regional Colleges of education of NCER
THE POST - . OF PAY /" DURING | ~ = OF ASCN . --medium. ’

ol _ . o ";ngplmq;,m;,.sc‘s'r ?Bq TOTAL ,,',_m-; TRAINING 010698 - " | Category No.39: (i) [Ind clas$ Baqhélors Degree v
Stenographer. (English) =1200-2040/- 257, £340047 017021701 2™ 08 Both 7= T 318t030Yrs .|, Botany/Zoology. 45% marks can be considered
Zppr. Junior Enginect/ f"?._DQO-{S)ZOO\/: Rs. 2000/ '." 01 S)ll =, 04. " Both, lmomﬁﬁf._” demarcation of class in Bachelor's Degree. (i) Univ
Sig/Gr.-li RO Lot L sy Yt | OR 4 years inte ) : in e
Appr. Signal Inspector/  1400-2300/- ' Rs. 1320/- 107 ,952 04 '-tzi‘ﬁ 147 Both 24 months 181025 Yrs Com pcﬁtence a‘eﬁéeg]rogpghsr;:gg:r:ﬁd& :cfaﬁ

" Gredl o DUV 3RO/ I R L e et e e, mpetes ng n
A;prlTelcCommunx-- - 1400-2300/-"Rs. 1320/-*.07-02 02: 02~ 13 Both' 24 months 1810 25 ¥rs. .. ] NB': (i) A GENERAL RELAXATION IN UPP;

cution Inspector/Gr.-1l, .1 g 1350/ bl e CATEGORIES OF CANDIDATES HAVE

Appr. Tele Communica- ~ 950-1600/- Rs. 950/, 08 03 06.06 - 23 Both - 12 months 18to26Yrs. | | . " RELAXATION GIVEN IN PARA-2. THIS
ton Maintainer/Gr.-lit . .° . R AT o o . v - WITH EFFECT FROMN 4/8/95. -
gy orineman - 12002040/:"Ra-1200/-: 04 01 01 0L+ 07 ol 32 months 18102YS | UNB.: (ii) THE CANDIDATES MUST Havi ACQU:
“Te. Blectric Foreman/ 20003200/~ Rs.2000/- OF 01'~ — 02 Poth 12 months 20030 Yrs. | ..+ LAID DOWN AT THE TIME OF SUBMIS
" STA/Deputy Shop Supdt. PRI W e e o ) c " HAVE YET TO APPEAR AT THE E}
Appr Moechanics (Flect) 1400-2300/- Rs. 1400/- -08°0501 03 .18. Both’ 24 menths 18 to 28 Yrs. 1 WITHHELD OR NOT DECLARED ARE N
Tr.Aaatt. Draflsman 1200-2040/- Rs. 1200/- 03 0101 01+ 06 Both 12months 1810265 Yra. - {* 1. GENRRAL INSTRUCTION _,15
thlect) S SR S P T . . .| 1.1 ABBREVIATION LR - !

. fr.ﬁruﬂ.*man l:n"flt\ﬁll !‘“70-23“)/* "5. }430/".- -— bl -_ 01 EC:Y‘. ,‘-’.“i?‘.u-”.’-—"}& ;’:‘3{03'}}'!‘5-‘" a :—I‘B:_B-w [ Ry ‘:I'}OCV—":‘ ’\-’__S‘J ed -\l-\. g
- (Tr. Head Draftaman1600-2660/- Rs.1600/- O '— — — - 0L  Both 12 montie: 30 to 36 vou Ty arheduind Lasie, 3T-Scheduled Trite, U
" (Elect) R ) T , SRR - " LP.O.=Indian Postal Qrder. -° .

-, Traffic Apprentice 1400-1440/- Rs. 1400/- 06 02 0t * 02 i1 Both 24months 201028Yrs , | -1.2 The number of vacancies shown may be incrd
* Cummercizd Apprentice  1400-1446/- Rs, 1400/ .08 0202 01  [I  Both 24 months 0w28Yra. - [ 1.3 SC/ST/OBC candidates can apply against UT
: i’l\_\'s.iolhcrapist <00 1400-2300/-  — - o1 =/ = -0l Both - —"f' 18 t0 28 Yru.". - candidates. SC/ST/OBC candidates need a
StaffNarse .. %" 1400-2600/ | . 100402 .07 26" Boh | ;- WwdYm. |0 o e b

Pharmasist 00 1860-2000/- 7 — " i g 01 01.01 7" 07 Both' - —( . 20030 % -9 AGE i.IlIiT . )

Lab Asstt. <. BTB1640/- - — . UL 0201 = 02 - Both ~{ '19t628Yrs - AU . .

AppMechanica ;- . 1400-2300/- Rs.1320/- 04 0201 01. 08° Both 24 months. 18028y - | 2.1 The nge will be reckoned as on 01-06-96. The

Elect/DSL* - o e e T P R o * «£a) By b years for SC/ST candidates and by &

Tr. Deputy Shed .. { ' 2000-3200/- Rs. 2000/-" — 01 %"~ " of. Both 12months’ 20%30¥m" | . 7 (b) By 6 years for Bonafide displaced Galdsn)
- 3Supdt (Blect/DSL)%..oy, 31 0 e g - RN ACSRI

: Ve oy o “".+(c) By 10 years in case of physically handica
._.«g&:;ee:‘r:;m_cs ;_f;f 1*002300/ Rs.l (d) Upto the age 40 years for “RESERVISTS"

320/ o Tot02 1" "o
ippr. Train Examiner  1320-1360/- Rs. 1320/- 06 103 01 02 - 12 - Both 24 month 18to28yrs" {, -  (e) Uptotheextent of service rendered by G7.

Y Both 24 months 181028 ¥ra, |

Tr. Asstt, | Y e, 1200-20407-¢ Rs. 120072 °01 | Cl. — * 02 Both 12months’ 18028 ¥rs. .}’ e Lab'ours/subsﬁtutes provided that the}
" Jraftsman (mech) ;v L ke R F el T '_ S R DU (continuousorbroken)subjecttoLhccon‘
jraftsman (Mech).- © 1400-2300/- Rs. £200/..402 < 01" > 03 Both 24 moriths 18 to 28 Yrs. : ~ 7 Administrative offices of the Railway orgz

\ppr. Junior Chemical . 1320-2040/- .'Rs.,l320/-., 02 -?;- '.Ol_ ) 'Oq . Both 12‘ months 1810 26 Yrs. tive scsicties and Institutes upto 5 ye

1 @ Metnllusgical Asstt.*3 " ;. IR PR : P 4. upper limit of 35 years whichever is |

¢ Chemea) oo 2300/-. ooz lop il ‘ 227530 ' per age Umit of 36 years or s !
X 'M‘e’t‘f;}'::;cm U 1400-2 ‘.._,/_;R"" 14007 ?2..03‘ T .03 Both'i2 ’.’.’.onmé “lofe ... (D Upperage limit in case of widows, divorce(
© fr.eputyShop -~ 2000-3200/- Ro, 2000/; "01 01 01 —  03° Both 12 months 20t30%rs. | © - their husband but not remarried shall b

aptd. (Workshop)

. L . . (8) Uptomaximum age of 45 years forrepatr
;1. Mechanics 1400-2300/- Rs. 1320/- 05 ,02.01 92 10 Béth 24 month.s. 18 to 28 Yra.

~ - to India on or after ist June 1853 and 1.

Workshop) S . ' / - Pakdstan (Now Bangledesh) on or after )
spor. Chuef Train 2000-3200/-- R.2000/- 02°'01 — "~ 03  Poh 12 months 20 to 30 Yrs. . BOW TO 4PzLY ’
Sxamminer . ’ . ’ . . . oo ' i1 - )3 : . andy
lindi Asett, Gl 14002300/~ © e ¢ 0L - o 01, -02  Both 181028 ¥rs., - 3.1 Candidates should anply in their own hai dvj

) (pim . . e nolin nencit) on good analitv nlnin whis.
VB ST R RGN 14 i?mm" Uo LANQL 18 DRA2(BT. S8 Bath Y12 mantha: (R 6n 98 Vre ’ nen(notin
Ay e

| | “atne ces '."«m. e ot O\M_L/A‘D {\Q L&l\ l\_} \; Cc’QL p
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,7’ K son |- daughter | wife of Shri ] Late /}((;1/ C A Kviciy -
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health

check-up

for LIP students

From Our Correspondent

BONGAICAON, Jure 15-—A
meeting of the Bongaigaon
District Development Comimiites
avas held on June 10 The
meeting discussed the imple-
mentation of special hudt
(heck-up prograinine for pr
mary school studenls in the
district and asked the Joint
Director of Health Services o
prepare a plan to cover ail the
Amdgms 0{ 963 LI schools in the
rousing :‘:
Commissioner,

meeting the
Aftad

x)oputy
Aaamed requested the heads o1
virious development depart-
mnents to submit future plan of
‘wetion to develop the district
with focally available resources.

The meeting elso decided to

ulilise the . water resources
available in the district and the
community polytechmc scherne
of Bongaigaon Polytechnic for
the benefit of the youth..

{and revenne "The State
Government. has decided 1o
enhance «land

N omen -
BN v

revenues  of

Borgaig 20“. town as per Land
Revenue Re-assessment  Act,
1£36. People who want tosubmit
objections to theerhancementof
iand revenue may do so within
six weeks from the date of
«publiceticn of rifixation nouili-
cation in the Assam Gozutie says
at official press release.
Lowyers' resenftment : The
foagaigaon Lawyers' Associa-
tion opposed the move 10
transfer the cases under Railway
:.’-v.:i.:h':‘ul He e
sion) Act, Moter  Accident
Smirns, Workmen Compensation
Act, Consumer Forum etc 10
Guwahati. A resolulion was
adopted to this effect in a
weeting of the Association he id
on June 7 under the president-
ship of §ri Gopal Chandra Das.

—
il

The meeting expressed resent- - f

ment at the move made by the
Government without consider-
ing the difficulties and financial
implications fur ~ the lmgam
pubtic.,

Convicted for musdcr : The
Session Judge, Bongaignon, MM-®

W @E‘Ei@h@p on bamb@@
@wps? pre%@ﬂj&ﬂ@ﬁ

I'\mm Our (,orxeo,)nndcnl .

ALARS, June 18— A work-
shopon {he “necassity of bamboo
crops 4nd jts pres&,nal'un_ was
held recently at the Horl i
cuitural Research Station, K: xhn
wuchi. * - .

Participating in the v.orkshOp
as chief ' guest, Dr
sity, exp!afned the significance of
bambuo use,

He'stated that bamboo i also
described " a3 “green gold' 2nd
4imber of the poor people’.

Dr Bipin iKhangie, Asscciste
Professor of Biswanath Ayl
cultural College and Sri Beni-
madhab Berush, District I\gr'-
culturai Cficer also sttended
the workshop.

Dr Xhangia explained the

techini ques and utilisztlon of
Bambuo’ crops in the field: of
industry. Dr Basanta Kr.Chakra-
barty of 4 Asm’n

University ~was  tha ‘of

gue

*Alok -
fluragohain, of Gauhati Univer-.

Agricuiture |

Nargyan Kalitd, Minister of State
for Revenue ,and Serlculture
S (ind), . .
,Oherne staged @ The Kam-
rup district committee of “the
Assam Press Correspondents
Union staged a two-hour dharna
on June 7 in front of the Clrcle
-Office of Palpsburi in protest
2gainst the kiltings of Parag Kr.

Sarkar mnncwdAbdulRahhw'\
of Monzkocha village wunder
Manikpur Police Station o
undergo rigorous imprisonsient
for seven years and to pay 2 fine
of Rz 50,009 or in defaultl to
undergo furiher rigorous im-
prisenment for two years under
Section 447 of 1PC for murdering
Kanteswar Das of the same
viltage.

The accused Abdu!l Rahman
attacked Kanteswar while
Dlougund i R

r €u uary 27,

»} N
[ LA Sty
P890 wah 4 osathi

The injured Mnlesa.n died on
his way to the hospial
Sri R N Das, Public Prosecutor »
. appeared for the State while Sri
M Manmud, advocate defended

.

B\r A Staff Repor‘.er

&fmiure of the N F Railway'p
authorities to appoint any of the e
{ 16 successful candidates in th &%

post of Stenographer even afte {*;,’.c: ;

sxx months from the date o[
an'\ounccmem -of interviews

~resulis, for the purpose, has been ¥
v

{ vicwed by the constious circles: é

§the indigenous peonple
HE opnorumt esinthe Raxjwp)sb %
} some vested interest circles.
B According to know Lhcablc
. gources, the Railway Recruit!
v ment  Board, Cuwahati, had
f declared ten generel, twoe eachof 3

M.J-v ;\

_the Scheduled Caste, bchedulcd ; demanded

! :
; Tribe and ORC category candl R
! dates, eligible for the post of ; ;

Stenographer .hroug,n a newy’

Das, Executive fditor O{i paper’ notificaticn’en Decembel 5
Asomiya Pratidin, Pubitra Kara-.{ 12, 1995, Most of these 30? {

yan Chutia, Dipak Sargiyari und
Manik Deori,
South Kamrup' Press Club,
South Kamrup New Writers and
_Artists  Association, Dalkhala
Luitpsriva Dal, Azars Amariyoti
Sanghe and Dakhin Kummp

Sasetan }"u ished ulso sat on j.

¢harna. - .
The Kamrup district commi-
tice of APCU later submitte T
memorandum Lo the wmpc&cm
abthority demmanding adequaiz
security to, ihe

S lmenpdinta mesmes

journaiists, .

PO S R L RO

seckers were Jocal youths. ‘

’cuw,th June 18— nv;g

| missing boyu.

-Misging of a
E}@ys creates

e F.om Om‘ Corres

D.ULLA.JA.\E. Juut I8 — The i~
aged in between thirteen and fifve:
of Duligjan and at different times d

“created quite 8 sensation in the ot .

Altogether nine boys, all studa

of the locality, were reported missi
three were traced and rescued by |

A large number of parents, gus.
educational institutionbs of Duliaj
convened by the officer-in-charge o
June 17 to discuss the situation a.
prevention of further oceuretice of

\‘L(‘ n.»"i‘{‘ B AVE Tet g put the P
any exiremint ‘outfit in Lhe rece
suspected thet suine dmy trefficke

lured these adolescent boys to can§ .

* The police admintstration has v
and gusrdians to be alert to keep z
their adolescent childeen snd to p
they go out for private mmun aftef
‘ The0.C. ofDulm,an pohcv sta
adeguate siepa hsu heen mkcn x

‘ “The namegofthe missing boys:

Claes IX, Monoranan Chetla 15)8

Clage IX, Ganegh Ch. Gogoi (14) Cl,

Class V11 and Ratul Gogoi (M) Cls

+

" here as one more bid 1o deprive &

wof }Ob k - GUWAHATI,

%

:qthdmwaﬁ

hme lb——'llv vi.
Central Committee n.eetmg aof , Ot
Mthe Aszam People's Front held
recemly here at Kardi Bhawan i
under the chairmanship of St &

Holiram Terang, General Secred  tife. .
gary of ASDC, and MLA @
immediate wiln- 8t
‘drawai of Army Operation i in the @° -
State, says a press retease.” a

The meetleg atlended by all  S¢
the newly elecied MLAs of ASDC. o
‘and representatives of other
constituents namely Autonomy ¥ -

i Buyt, despite there being some. ; Demand Struggling Forum --jb
. acanues against the posts, the | (ADS SF) Mising Mimag Kebang
N F Raitway authorlties hoved (MMK) and CPI(M-L), Libera-© o

been al‘cged!v showing 10 ! tion  disenssed  the  polie Pe—
. interest to absorb any of thé} tical 'situation  of the Siste W
H geiccted candidates, allege th% l and the organisational position &
! doaress, of APF and alse adopted APFy @

. 3 X e veyry £ Siand on the ’uunu gisswes 2t B Y
L‘Setvenam Sarma ol by A
memorial aw vard The meeting desc n,be,. rencly- 20

18-

of

GUWAHATIL, Juae The
Assam- State Cenire the
Tesifuijon of Enginevrs (india)

Land a slogn Apyigy rgeed Crrnnm v
y

ed Ar y(),yr.diovs'mln. Statg W
in the name of solving the ULFA U
problem as ‘most enfortunate  th -
tin L
%

.

--ai
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1IN _THE MATTER OFg- NI Y
0.A. No. 146 of 1996, QL é &
Shri P.S, Das eee Applicant,
Vs. '

Union of India & Ovs. ... Respondents.
AND
IN THE MATTER OF ;-

Written statement for and on

bchalf of the respondents.
- Thc answering respondents bcg to state as follows 3-

1e That the answering respondents have gonc through
a coPy of the applieation filecd by the applicant and have

undexstood the contents thercof,

2. Thot save and cexcept the statements which are
specificaly admitted here-in-below, other statements made
in the application axe entegorically denicd. Purther, the

statements which arc not borne on records are also denied.,

3 That with regard to the statements made in para-
graphs 6.1 to 6.9 of the application, the ansﬁcring respondents
do ot admit anything contrary to relovant. records of the

cnSsSE,

AW
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That with regard to the statemonts made in para-

graph 6.10 of the application, it is stated that the

respondent no. 2, i.¢. General Manager(P), N,P, Railuny
Guwahnti, is not duty bound to appoint the applicant as
recomricnded by the Ral lway Beeruitment Board. Mere
cnpanclnent docs not give indefeasible rTight to be appoin-
ted. In this conncetion, Provision of Indian Railway
Bgtablishment Mamual Vol. I (R,vised Egition 1989) para
113 may be referred to which rends inter-alin - "Salection

of a candidate by a Board or a Railway adminisfration

is, however, no gumaantce of employment on the railwany
which is subject to his qualifying in the preseribed
modicnl cxanination and to his being otherwise suitable
for scrvice under Government." It was also mado cleax

to the applicant that the scloction of the candidate by
the Railway Reeruitment Board docs not confor any might
on the candidates for the post through General Instruction
No. 17 of the Employment Notice No. 1/95, against whiéh
the applicant maue his application for the Post ot Juniowx

Stenographer (English) in scale B, 1200-2040/-,

S5e That with regard to the statomonts made in paran-

goaph 6.11 of the application, it is stated that the list
of 16 cnpdidates including the name of the app licant

was recommended on 9.11.95 to the respondent no. 2 for
appointment. The respondent no. 2 in his turn wvhile

Processing the casce for scrutiny of the bio-data and other

Contd. LB N ] ‘a
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documents etc. as required, rceeived from the Railway o 6%
: »

Reecruitment Bgérd along with the list of 16 candidates,
received complaints of malpractices and gross irmegularitics
in the sklection process. Confidenbtial lctter from the

Chiof Vigilance Officer, N.F, Railway, Maligaon, was reeceived
advising the Tespondent no. 2 to pend offering letter of
“aPpoiniment, The letter of the Chief Vigilance Officer,

in faect, reads as under ;-

"ees AS n number of conplaints have been reccived

alleging adoption of malpractices in the above
Fecruitnent and tho samne are under investigation,
it is requested that no appointment letior for the
 post of Jdr, S¢enographer (English) should be issued
$ill a clearance is given by Bigilance,"
Thus, in vicw of abowe, xcspondent No. 2 refraincd
from taking further action for issuing appointment letters
to the applicnnt. Subsequently the respondant no. 2 received
A létﬁer from Railway Boaxrd, for cancelling the recruitmoent
.'prbceedings ox Jr. Stenographer (Baglish) duc o numerous
irregularitics detected by the Vigilance Deptt. Copy of

the letter is annexed as ANNEXURE R/I,

6o That with regard to the statements made in parp-
graph 6,12 of the application, the answring Tespondent do

not adnit anything contrary to relevant vecords of the ense,

Te That with regard to the statenents made in pam-

8TaPh 6.13 of the application, it is stated that this is

Contd..,..4
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not relevmnt with the cnses of 13 applicants agninst 0.A. %

No.s 142/96 to 155/96, who werc rccommended by the Railway
Reeruitment Board, Guwahnti. The advertiscment Notice

No. 1/96 datcd 20.5.96 was for ndditional 8 posts of Steno-
-grapher (English) %oxs in soake Bs.1200-2040/-. This has got

no bearing with the panel in question,

Aaother Employment Notice No. 2/95, Category No.
1 is for the post of Office Cleork in scalc fs, 950-1500/-,
This category is quite differcnt from the category of
Junior Stenographer (English) in scalc k.1200-2040/- and

as such, this has no relevance with the case of Junior
Stenographer (English).

8e That with regard to the statements made in pam-
graph 6.14 of the applieation, the answering respondents

do not adnit anything contrary to relevant records of the
case.

9. That the answering respondents subnit that the

aforesaid sclection has to be caneelled in view of various
irregularity and malpzactiees‘in the seleetion. 4s already
Pointed out avove, mere empanclment of a capdidate docs
not give any indefeasible right Zof appointmoent. The
candidates were well aware of sthe deeision o cancel the

sclection. The said decision has been taken in the greater

public interest.

Contd. eseeb
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10. That the answering respondents erave leave of the

Hon'ble Tribunal fo submit additional writicn stntement in

case the same is found to be nccessary in duc course.

11, - That in view of the facts and eircumstances stated

above, the instant application is not maintainable and linble

to be disnmissed.

VERIFI CATION,

I, _ M DPRAHMD » aged about _t_?% years,

by occupation Railway Service, woxrking as Deputy Chief
Personnei Officer of the Northeast Frontier Railway,

do hereby solainly affirm and state that the statenents
nade in paragraph 1 and 2 are tirue to my knowledge,

those made in pamgraphs 3 to 8 are true to my information
being matters of records and the rests are ny hunble

subnission before thig Hon'ble Tribunal.

v
DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAITMAY
MALIGAON s:: GUWAHATI
FOR & ON BUHALF OF
UNION O# INDIA.
a4 ’;\’ﬂ A IR LI U R RN R \:‘TI.)
Dy. C I * P-connzi Officar (Q)
10 G‘}y :{";}' T‘:_:ETI?’781011.
N F. Aly., Cuvoacti-781011



-6 = . ANNEXURE R/I.

Railway Recruitment Board $: Guwahati.
NO. RRB/G/41/90, , Dated 05.9.96,
NOTI CB&E,

- Sub: Cancellation of Reecruitment pangls of Stenographers
(English) in scalc Bs,1200-2040/- under Category
No. 7 of Employment Notice No. 1/95 dtd 2644496
and Craft Teacher (Bengali Medium) in senle
e 1400-2600/- under Cnt. Noe. 6 of Enploynent Notice
No. 3/94 dtd 19.12.94. :

Railway Board vide their letters No. 95/E(RRB)/
25/13 dtd 73;8.96 and 96/E(RRB)/25/13 dtd 2148495 have
cancelled the Recruitment panecls of Stenographer (Bnglish)
and Craft Teacher (BHM) nentioned on tho above subjcet due
to vorious irregularities. Hence, the Reeruitment panels

of Stenographer (English) and Craft Teacher (BY) stand
cancelled.

Sa/-
( B. Kalitn )
' Chairman
Rly. Ryett. Board :: Guwahati.

Copy iorwarded for informntion andf n/action to

—

1o GUM(P)/MLG,

2. GM/Vigilance, MLG.

3. Rectts Spetion in Office.,
4. Notice Board. :

- Sd/=- ..
( B. Kalitn )
Rly. Rgett. Board :3

Guwahati,
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BEFOUE THE CENTRAL ADMIWISTRATIVE THIBUNAL
GUWAHATL BENGI.
IN 'ME MATTER OF -
O.he Ho. 146 of 1996
Sri PoJd. Das ee. ADPlicant.

Vs,

Union of Indin & Ors...., Respondents,
AND

IN THE MATTER QFs-

Additional written statements on
behalf of the respondents.

The answering respondents beg to state as follows :-

Te - That the-answering respondents have already filed
their writteon statoﬁents in the aforesaid 0.4, However,
after filing of the writton stntenents, the applicant prayed
for certain amendment to the Original Application which hns
since been allowed. Therc=after, the appliceant hns filed
consolidated 0.A. Instead of repeating the contentions
raised in the enrliex written statencnts, the respondents
cmgve leave of this Hon'ble Tribunal to rofer and rely upon

the same at the time of hearing of the instant 0.4, Howecver,

- X" Contde,...2
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since the amcndnent has been allowed which has now been > -
incorpornted in the consolidated petition, the r0spondents§
beg to file thic additional written stateoments dealing with

the amended portion.

2e That the respondents have gone through the amended

partion of the 0.4. apd howe wderstood the contents thereof.

Save and cxeept the statements which are specifically

adnitced hercinbelow, other statemeonts nade by the applicant

arc categorically denied. Further, the statements which are

not bornc on reccords are also denied.

B That in the earlior written statenents, it has
already been stated that the seleetion in question pursuent
to which the applieant has stoked his claim for appointment
has already been ecancelled in view of the various irreguln-
rities and malpractices in the sclection, The irregularitics
found in the sclection of Junior Stenographer in senle

bse 1200-2040/+ agninst Employment dotice Ko, 1/95 a4t 26.4.95
conducted by the Rnilway Reeruwitment Board, Guwahati, which

has necessiated cancellation. of the entire sclection are

(a) In the advertisencnt of Jr. Stenographer, required
qualification was mentioned only as Matriculate without

indicating apything about the qualification of diploma in

COntd.....Sl
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shorthand and type-writing, The advertiscment also did not  } L
. . T g
stipulate production of diplomn certificatc. As n result, 5;3 o
1} . x" e

nany of the candidates did not submit the same although
they were qualified both in shorthand and type-writing and
had diplomn certificente. However, the Railway Reeruitment
Board, Guwahati, rcjected the condidature of many eldgi=-ble
candidntes on tle ground of non-subnission of diplomn
certificate, thoreby sk desciving ecligible candidates were

deprived of consideration for sclcetion,

(b) Samplc test checks rovenled mistakes in totalling
in the written paper and in computation of marks which has
resulted in empanclment of candidates seouring less marks

md gexclusion of enndidntes sceuring more marks.

(e) In the recruitmont process, it has been found that
all the three stnges of testing, the knowledge and quality

of the candidates have boen handled by a singlc individual
(Member Secretary, Rnilwny Recruitnont Board) inétcad of
getting the works done by different qualificd persons ns

wnder 5=

(1) Setting of question paper for writien tost.
(ii) Sclecction of dictation PnSsS0ge. ot
(1i1) Preparation of final markshoet including marks

' for viva-voce test only donc by MS/BRB himself

without any signature from other two members.

This has roised doubts of malprnctice by MS/RRB,.

Contdt L N ] 04‘
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(a) As per Board's cxtant instructidn 15% of marks fox e .

writton test and viva-voec together is required to be fixed

£ ey
o

for viva=voce. But in the subject melection, RRB/Guﬁnhmti,

has adopted 15% of the sum total of marks for W ritten test

(200 marks) shorthand test (300 marks) as well as viva=voce
finTks (9C norks ). The marks of shorthand test (300) was there-
fore irregulorly included in Xkm computing the marks for viva-voce
test. This has allowed the sclection authority undue flexibility
in the final allocation of marks of a candidate though he might
have sccured less marks in written teste

(é} In a number of capses it has been noted that narks
onec allotted in the shofthnnd transcription sheets have been
over-written/defaced and new marks allotted, obtensibly to

favour the candidates of cvaluator®s choicc.

(£) It has been noted in some cascs, that though the
shorthnnd}dictntioq seripts do not contain certain materials of
dietated Passage, the type transeription sheets contain the
naterial of the dictated passage énd in a better u&y. This
indicates adoption of malpimctice in conducting the shorfiand
test.

(&) On a visudl checking, it has been noted that in
certain nnswer s-cripts (transcription sheet ) containing poor
performancc, higher marks have beecn alloted in domparison to

that contnining better performance.

Contdo R 5
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The above igyyegularitics in the sclection are onl

o
P

>

illustrative and ndt cxhaustive. .In any ensc, withvthé
above irregularitics detected in the seleetion, the respdhdcnts
were left with no other option than to eancell the entire
-sclection. By doing so, no irregularity has becen committed
by the respondents - rather the sane has beén.done in the
larger public intcrest which has also broughf'confidonce

among the publice The ivregqlnfitiés were detected upon an
| enquiry conducted by the Vigilance Deptt. of the Railways
vand in consideration of such enquiry, the scleetion in

question has been cancelled and the‘ﬁpplicnnt should not

nnke any gricvance against the sane,

4. That with regard to the statements made in paragraph
615 of the C.A., the respondents reiterate and reaffim

he statements made here-in-nbove.

5 That wnder the facts and circumstances strtod 2bove,
none of the grounds urged by the applicant towards granting
the reliefs prayed for are mm sustainable and accordingly, the

applicant is not entitled to any rclief as has been claimed,

6e That in viecw of the facts angd circunstances stntod

above, the OsA. is liable to be dismissed with cost.

Verification,...6

A B

\

My, Guwahad. 78¢5
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VERIFICGCATION. | '

,aged about B2

years, by oceupation Railway Scivice, working as Deputy

§1j<Ab

chief Personncl Officer of the N.F. Railway adninistration,

do hereby solmnly affirm and state that the statements

made in parmgraphs 1 and

2 are truc to nmy knowledge,

those made in paragraphs 3 to 5 arc truc to nmy information

being natters of rccords

of the casc which I beliave to

bc true and the rests arce ny humble submission before

this Hon'ble Tribunal.

o

|

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAITMAY
MALLGAON s: GUWAHATI

FOR & ON BEHALF OF

UNLON OF INDIA,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL é}L:ﬁr,
S (== | GUUAUATT HARCH 3
Y YRS
e |
R : In the mgtter of :
-4:&;‘? g};i&li_- ]'[
;2‘_;?1_-“3. ];
e N 0.4.%o. 146/96
Ty ? | Shri Ponkoj Jyoti Das...Applicent.
LIPS B b ~Vge !
e Union of India & Ors. ...Respondents.,
N _Al\ _ 4 .‘,{:"'B“,’ﬁ_.-;
c .. In the motter of ,
_ : .
Rejoinder of the gpplicant against
the written statement and Addl.
written stytement filed by +he
J , ’ :
: _*Jresp?ndgnus. ' , Va
1. Thot the copies of writtén statement gs well

o8 Addl, wfit*en statement filed by the respondents have
been’ sevved Upon me throuwh my“counsel and going through
the contents of bofh, I have understood them thoroughly.
I consider it necessary to file 5'r8301nder and as such

same 1s filed as follows :=

R That in para 5 of the written stg tement it is
stgted'thgt - "....AS o number of complgints aaye ‘been
received alleging adoption of molpractice in uhe above’
recruitment and somé,are under investigation, it is
requested that no appointment letter for the post of
Junior S*enogvdpher(Lngllgh) should be issued tlll
clearonce glven by vigilonce." The regpondexms h°1d UD
uhe upp01ntmen+ because numbor of complalnts have been

1~€3ce3.ved....

Qcmkc\j ﬂyoﬂr{ Daz
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rece;yed regerding pdoption of malpracﬁice and entire

’ m;;ter'was investigoted by vigilance, whegreas acting
upon the vigilpnce report thr rallway board ccncelled
the recruitment pgnel on Vurlaus irregul~rities and not
_a.31ng1e word of m%lpr;ctlce wes spoken in the crncelln-

tion order.

3. ‘That the ground shown.in the 2ddl .written
statement in purs 3(a) that gqunlificrtion of diploma
of shorthand ahd type writing wps not shown in the

A advertisement is not correct,

4, That in para 3(e), the statement goes thus -
"In o number of cases it hns been noted thot morks once
alloted in the shorthand tronscription sheet hove been
over-written/defaced oand new marks alloted, obstrnsibly
to favour the candidote of evaluantor's choice." In this
stotement the respondents did not state that the m-rks
given in the agpplicant's book was changed or over-written,
In this copnection, it_ié to bg strted that in response ‘
to the ndvertisement notice i.e. Annexure IIT ns mony

as 2120 condidgtes applied and 1520 sppeared in the
written test, out of which 172 were tested in speed test

ond finglly erponelled candidates were sent for appoint-

ment ,
5." That it is very notural as stated in pare 3(e)
thrt in o number of cases it has been noted that marks . O

once aplloted in the shorthand tronscription sheet hrve
been over-writ ten/defnced ond new marks rplloted,obstansibly
to favour the candid-te of GVJqutOI s choice." In cther-

words in the snswer scripts of 125 candid-tes who were

declaredeees e

(PO\Y\KO‘jt }\XO‘L; D“’g
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- declared unsuccessful this over-writing pet might have

done and it pever hrppened in the case of the applit.nt.
. .

S

1.5

6. Thuv in reply to the stamement made in para -«

3(f), the applicant beg to state bhat dlctatlon"baken

by one stenographer does not tully w1*h that of .cnother,

It is humenly impossible to read and to type ou+ a vhort-

hand script of one stenogr-pher by another. The opplicent

appesred in the speed test not to ob&éin & diploma on

stenography, bu+ to type out covreculy the dictation

\

' pJSSage and as sg@ch tne allegatlon of malpr;ctlce does

not exists st all. s

“ ¥
Ty
»

e That in view of the facts' st sbed obove, the

written stotement ns well as the-addl.written statement

-filed by the respondents hpve totally failed to mnke out

the cgse of mslpractice ~nd »s such both the documents

are not tengble under the lpw aﬁd_t;ere is o very little
help to this Hon'ble Tribunsl for arriving ot o correct
decision ~nd as suéh both the documenté are without any

merit.

8.' That the written statement and the Additiongl
written stantement speak of crudest form of arbltrarlness
affected by biags and/or apctuated by melpafides. - ;i

9. Thzt the present rejoinder is filed bonnfide

and in the interest of justice.

4

O

- » Vel"ific:‘_tion.....- .

q%ml/\aj 3701“ DM
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I, Shri Pankaj Jyoti Dds, -son - of
© Shri Duyal Ch. Kum4r, aged 25 years, by custe ®BC(Kumar)
by religion qlndu, regident of Vill & PO Gothnugar,
Guwah,t 1=33 do hereby so¢emn1y afflrm L‘nd verify that
the contents made” in phrdgrggh_l of thig regomnqer
are true to my knowledéé 5ndfthose'm1de iﬁ peragraph 4
are derived from: 1nformat10n from the offlce of the
 Rly.Recruitment Bourd Guwghati and rest are humble
submlissions before this ﬂon'ble Trlbunal.

AND I.sign this Verification on this \ti’day
of April, 1997 at Guw;hcltl.

/ng%j 37‘&541 J‘Vf
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IN THE CENTRAL #DMINISTRATIVE TRIBUN AL
GUWH ATI BENCH.
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"IN THE MATTIR OF 3-
0.4. N0,146/96
- 5‘»'
Pe Jo Das . L, ceese Applic.nt-

VSQ
Union of India & Ors. <. Respondonts.

&D

1)

IN THE MATTER OF t=-

Roply to thie rejoinder filod by
the epplicent.

The enswering respondants beg to stote as follows :-

That the v;nsworing rospondents have gone

through tho copy of the rejoinder filed by the epplicoat
ond have understood the contents therceofe. Scve and execpt
+ho stotoments which are specifically admitted hero-in-below,
other statements made in the rejoinder ore categorically
denicd, Further, the skatements which arc not borne on

rccords are also dcnicde.

That with rcegard to the statenants made in
paragreph 1 of the rcjoinder, thc answering rcsﬁondents

do not 2drd t an,;tbing contrary to the relcvont rccords.
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3e¢ That with regard to the istatemente mede in
poragroph 2 of the rejoinder, the‘.agswering rcspondents
beg to state that the reeruvitment ponel has beea concelled
in vicw of various irregularitics as pointad out in the
vigilonce report. The irrcgulerities porteiniﬁg to the
sclection ond publication of the pancl have alrcady been
highligl\.tedlin the additiontld written sﬁaéement. Invosti-

gotion was carried out on the basls of t&*e corplnints.

Irroguloritics in the entire process of sclection includes

malpractices also.

4e Thot with regard to the ‘statcments mede in paragroph
3 of the rejoinder, whilc donyiné the contentions mode therein,
the onswering rospondents beg to stete that in tho advertise-
nont, subrission of diplomn certificote along with application
forn was not niontioned as a consequence of which nmony cligibvle
condidates did not submit thoir certificttes along with the
application form. 4s alreedy stated in the writton stetenent,
their such applications were rojectad on the ground of non-
submission of diplome certificate which noedless to soy,
deprived .mony eligible candidates otherwise eligible for
consideretion. In the advertiscment, the qualifientions sti-

pulated was as under i~
" Category s 7 -« Stenographor (English).

Qualification ¢ Matriculote.

Contdoo [ 003
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Speed : 80 words per minute and 40 words LS &=
. T L o7
‘per minute in Shorghand ond Type- - 5
writing respectively.
Knowledgc of Hindi Stenogr:_zphy is
 on additionol qualification and
will be given preference.
Age ¢ 13 to 30 years."

From the above, it is clear that clthough the gmxikfk
ciuahficat;on 'nmatriculote! _was_speciﬁpall_y ;mnti‘aned
with required sped in S’I;oz;thar_ld: ond Type-writing, the
advertiscnent did not mntiqn any_‘ching .abgut'the submvssion
of diplom'certificatos in respéct of Sl;érthondpnd Type-
writing. Thus, going byﬂthe advertisemn‘c, althouth it
was not sbecified to produce the diplona éertificates but |

on scrutiny of applicntion forms scme was made obligotory

as a conseciuencc of which the Reilway Reeruitment Board

rejécted nony appliéa‘;ions on the grourid of non-submission
of diplomn certificates in support of qualifications in
Shorthand and T:}pe—writing. Needless to say, this hos
resulted scerious ms-carriagé of justice ond has caused
prejudice to nany éligible condidafés who were otherwi se
cligible under the terms of the advertisement. This hos

vitiated the entire selection process.

S¢  Thet with regord to the stotements mede in
peragrephs 4 and 5 of the rejoinder, the answering respon-
dents beg to state that in 2 number of cnses morks onee

2llottcd ere chonged,over written/defaced and new morks were
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allotted by the evaluctor. This is one of the grounds
for which entirc seloc;tion wos held to be vitioted ond

cccordingly, the entirc sclection wos concglled. 4s rcgords

statomonts regording number of cendidates applied for the
post appecrced in the writien test, spced test and'viva._

voce test, the answering respondgnts beg to st:}te‘whez;
irreguloritics were doteeted through-out the process. of
selcetion cmongst the soid condidotes, s @ poliey decision,

the entire sclcetion wes concelled. aridst the irrcgu-

lorities were detected, such cencellotion of selection was

the best course opened uhi ch ncedless to say, hoas brought
confidcncc; to the publie in genergl, nore p&xtieu_l:arly,

the eligible cendidates who cither appear_ed in the sclee-
tién or could not appecer in the selection becausé of non=-
subrd ssion of diplomn _cortificatos, in such & selection
wheroin sueh irreguleritics os pointed o_u_t' in 'the additioneal
written stotemnt come to light, it is immterialas\ to -
whether there wt;s ony over-writing md/dr addition of new
marks in eny perticuler answer scripte The sclection
process connot be individuclised ond will havé to bc taken
as o whole. Among the oppll conts who hove opprocched this
Hon'blo Tribunal by £iling voerious 0.4s, it hos been found
that there is over-writing to the morks already allottcd

by the evaluator. In some csCs totalling rmistakes wero

also detocted. Mention may be mode of Shri Pe Jo Das

(applicont in O.A. 146/96), smt. Kamala Dcka (applicont
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in 0.4. 145/96), Sri Mrittunjay Ghosh (opplicont in 0.4 S
150/96) , Shri Rupek Chakraborty (applicant in 0.4, /986)

Shri pebitra Kr. Kakoti (epplicent in 0.4 151/96). Shri
pabitra Kr. Kokoti has been shown to h;r.irq obtrined 124

morks in the written examination as ogeinst detuel mork

116, This was becguse 'Qf . stake in .totalliz;g. 'If. the

norks of writtcn exo_.ﬁ:lnation 1s gorrcqtly calcumted (116

narks) , in that case, he get totel marks of 383 instenad of

361 and would not have been empanclled, as in thet cose
one Shri Sujit Chokroborty (Roll N0.810556) who has obtained
total of 360 nmorks would have 4b¢er{1 .enq)opglled_. When such

mi stokes have been detected in o number of cosos including

ovqr-writing in tlze‘totgl narks, coupled \fi_f.h neny other

,1_rregular1ties os ;ndiqated in'the additionel written

staterents, there wos no option left for the competent
authority than to eancel the entire seloction. The cppliconts
connot individualised their cose at the cost of the larger
interost.

6o $hat the answoring rospondents cotegorically

deny tho contentions made in paragroph 6 of the rejoinder.

- The applic:_’.nt has totz}l»lyHm‘g\_md»erstood and msinterprgted

the averments made in paragroph 3(f) of the additional
written stotcments. It is not correct that dietated passoges
token in Shorthaond esnnot be recd outetogothier by a Shorthond

expert.
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7+ That with regerd to the stotements mdo in
poragroephs 7, 8 ond 9 of the rejoinder, the answering

respondents eatogorically deny the contentions reised there-

in end the applicont is put to the strictest proof thorcof.

It is categorically denied thet the written ‘statements
fyiled by the responder;ts specks of qrqgiesf; form of arbitro-
rinoss effected by biased end/or cctuated by melefide.

Tﬁe selecetion in question has been coneelled with a view
tb bring fatrness ond trmspirmcy_in the method oi‘ N
sclection. The :;pp]ic:mt_ cennot clm.m os 2 motter of course
for being eppointed to the rof lway servi'ge‘.‘ amidst the
irregularities detiected in thé entirc process of selec'tj.on,
there was no option Aleft for the ‘compet'ent} authorfgty”to
canccl the antire selection wh._id; hasabrwfgh‘a‘: con;‘;der}ce
among the ganeral publiec, more particulerly, é.raongst

the eligible candidates.

. 8e o Th t in view of the focts and circunst:mces stated

above, the concellation of the seleetion was just and
proper and the hon' ble Tribunal would be reluctonts to 3
interfere with the sane ond ulze 0 A. f£ilcd bJ the °pplicont
is lisble to be dismissed with cost. '

Verificotion eeeed?
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VERIFICATION

I, Slzri C ~ go‘*‘fk«?\?\/, :}.ged aboujc

_r}__quears, by occupation Roilway Service, working

as Deputy Chief Personnel Officer of the .Northeast
Fronticr Rai hrmr, do herecby sqler:nly affirm ond _statc
 that the stotemonts mode in paragrophs 1 and 2 are true
to my knowledge, those mrde in porogropls 3 to 7 are
truc to ny infprmati_on being mtters of records of the
cascy ond the rests are ny humble subrission before

this Hon'ble Tribunal.

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RALLWAY
MALIGAON :s GUWAHATI

FOR & ON BEHALF OF

UNION OF INDI 4.
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